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CENTRAL ADMINISTRATIVE TRI i3LJNAL 
CiWA HAT I BENCH: 

ORDERS SHEET 

- -z--- 

iainalpplicatiOfl 
Miso etition No, 

Contempt 'tition  

4 Review ;pp1icatiOfl 

dvocate for the Applicant(S)..t 	 ........ 
__i4fS , 	 ....... 

dvocate f o r. t he Respondant (S;: 

r 
27.06.200 

'S 	.1 

is :u/: F 	'. • -'s 
d.p%..s. 

....... 

Dy. kegistrar 

C Present : Hon'bie Sri K.V. Sachidanandan 
Vice-Chairmen. 

Pursuant to an advertisement 

dated 13-19 September 2003 for 

recruitment to various category of posts of 

Teachers in the Kendriya Vidyalaya 

Sangathan, the applicant applied for the 

post of Trained Graduate Teacher (Math.) 

and after the recruitment processes like 

written test, interview, etc., the 

Respondents issued offer of appointment 

provisionally on contract basis for a period 

of one year and the applicant has been 

engaged right from day one onwards. 

According to the averments made in the 

application, his appointment was on 

provisional and his services would be 

reguiarised depending on the outcome of 

inquiry undertaken by the Respondents 

for selectiän of the candidates and by 

impugned order dated, 2704.2006 time 

)was granted upto 30.062006. Specific 

contention of the Applicant is that if no 

/ 	 such inquiry is undertaken by the 

Respondents, the services of the Applicant 
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Contc.i/- 	 V.. 

27.06.2006. Would have been regularised. The 

applicant is apprehending teimination of 

his services at any point of time. 

Heard Mr S. Nath. learned cdurséi 

for the Applicant and Mr M.K. Majumdar, 

learned standing counsel for the KVS. 

• Mr M.K. Majurndar, learned 

standing counsel for the KVS submitted 

-rd- 

SL± 

vi2I  

Qwe  

n ,115  

that he would like to take instructions as 

to the latest position of the inquiry that 

has been initiated against such selection. 

He may take instruction and the matter be 

posted on 04.07.2006. 

In the interest of justice, the 

Respondents are directed to i maintain 

status quo till the next date. 

Vice-Chairman 
/mb/ 

bTa- 
AQJ 

ab. 
*L 

k& Jaivr 

INA

dVOth-' 	J91I 

ar)4ie.5 . 

2J2 

04.07.2006 	Learned counsel for the ap1iant 
wanted time to file rejoinder. Let it be 
done. 

Post on oe.08.2006. 2ZDdmxt Interim 
order dited 27.06 9 2006 shall continue tilL 
the next date. 

Vice-Chairman 
mb 

08.08.200 	When the matter came UD for hearinap -- 
it is submitted that identical matters 
have already been admitted *  considering the 
issue involved, we are of the view that 
the O.? e  has to be admitted. dmit. 

?st on 30.08.2006. Interim order 
will cntiflue till the 

eem —be r-  — 
. 
	

Vice-Chairman 
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30.08.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 140 

I 

Q'ck(C9t?, 0 L/°Q 
LA&

lyl V I

LQcrw 

0 

W IA 	L t4kf 
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Learned 	Counsel 	for 	the 

Respondents has flied preliminary... 

statement prior to file written statemeuL 

No written statement has been filed. The. 

preliminary statement to be construed as. 

written statement filed by the 

Respondents. The Applicants are at liberty. 

to file rejoinder, if any. 

Post on 17.10.2006. Interim order. 

will continue till the next date 

Vice-Chairman 
/mb/ 

06.11.2006 Present: Hon'ble Sri K.V. Sachidananden 
Vice-Chairman, 

Heard learned Counsel for the 

parties. The Application is closed in terms 

of the order passed in separate sheets. No 

order as to costs. 

Vice-Chairman 

/mb/ 
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IN THE CNTML ADMINISTRATIVE TRIBUNAL 
• 	 ____ 

OriInn Appiation No. 91/2008,93/2006, 94/2006, 00/2006, 
102/2O0 ii 5/200, 117/2006 and 1/2006 (Common Order). 

• 	 Outs of Qrder: This the 6th Day of November 2006. 

Tha Hon'hk Sri KV. Sachidänandafl, V1caChamafl.. 

p91J2QQ6 

1. 	Shri Gyaneshwar Jha1 PGT (History) 
Ky1  No 2, QNGC I  Agartala1 Tripura West. 

2, 

	

	Sliri Sainpuran Das, Sarjal.. PGT (Chemistry) .  
K.V.1 Kailashahar, North rfrIpura. 

• 	 :3. 	Miss Dipti Sharma, PGT (Economics) 
KV, No. 2, ONGCI Agartala, Tripura West, 

Shri •Chandra Mauli Tripathi TGT (Sanskrit 
KV, No, I. Kunjaban Agartaa, Trip nra West. 

Sri Push pendra Ku mar Pandey, TGT (Sst.) 
1KV, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Narpat Chouhan, TGT (Sst) 
KV, No. 1, Kunjaban, Agartala1 Tripura Wes., 

Shri Balwant Kumar, TGT (Maths.) 	( 
1KV, No. i, KunjabalL Agartala, Tripura West. 

TGT 
1KV, No. 2, ONGC AgartaIa TripuraWCSL. 

• 	. 	9. 	Shri Praveen, Bhargava, PRT 
1KV, No. 1 Kuñjaban, Agartaa, Tripura West. 

10.. S rn t.BasantiDeVi,PRT 
Ky, No. 1, Kunjaban, Agartala, Tripura West. 

11, Shri SanjayVerma, PRT 
KV,No. 2, ONGCI Agartala, Trip ura West. 

12. ShriendraKUmatN,T 
KV, No. 1, Kunjaban, Agartala, Tripura West 

By Advocate: 	Dr.J.L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty, 
Mr S. Nath, Advocates. Applicants 

Versus- 
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1. 	The Union of Inaida, 
I1'pr?sefl ted by the Secretary to the 
Government of India, 
Mn istry of Human Resource Development, 
Government of India, 
New Delhi -110001. 

	

2 	J'he Corn inisiOn er, 
KendriyA Vidyalaya Sangathan, 
18, InstltuUonal Area, 
Saheed jeet Singh Marg, 	-" 
New Delhi - 110 016. 

	

3. 	The Assistant Commissioner (ADM & FTN) 
Kendrlyi Vldya!aya Sangathan 
10, InstitutionaL Area, 
Saheed Jeet Sinçjh Marg, 
New DeLhi -110016. 

	

'I. 	Assistan 1: Commissioner, 
Keniriya Vidyalaya Sangatlan 
Sikiiur Reçjiiun, 
1çional Office, 
flospital Road, SUchar.. Asam - 788 011. 

Respondents 

. 	1.- -- 	 VlC 

$ 

a 

By Advocates : Mr M. K. Majumaar, scanaing ounse , 

IL 9J.9f06 

I . 	Sushil Kumar 
Son of Sri Rambhagat 
At present posted as Post Graduate Teacher (Hindi), 
Kendriya Vidyalaya, Digaru, Sonapur, Assam 

Anand Ballabh 
Son of Sri B.D. Pandey 
At Present posted as Kendriya Vidyalaya, LOC Noonmati, 
Assam. 

\/ipin Bihari Singh (PGT Physics) 
Son of B.P. Singh  
AL 1resent posted as Trained Graduate

- 
 Thacher (Maths) 

Kenclriya Vidyalaya, Digaru, Sonapur, Assan. 

(olam Robbhani Ahined 
Sun of Abdul Baser 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, Digaru, Sonapur, Assam. 	It 

Jagdish Chauhan 
Son of Sri La! Bahadur, 
AL present posted as Post Graduate Teacher (Hindi), 
Kendriya Vidyalaya, Nagaon, Assam. 
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. 	 . 	 . 6 	Awadh Narain 
San of Dayaram Singh.. 	. 
/ 	eent.posted as Trained Graduate Teaçhr (Maths) 
Kndrlya Vidy&aya, Wew Borig&igaon, Assam 

7. 	SurnjtChakraborty 
Sop of late G.S. Chakral)orty . 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, New Bongaigaon, Assam.. 

B. 	AmitKumar 	 ..:.. 

$pn of Salikgram Singh 	. 
Atpresent posted as}rirnary Teacher, 
Kendriya Vidyalaya, New Bongagaon, Assafn. 4 . 

3Ieknand adhary"' 
So of Kuarnani Padhiary, 
Aj;'prpsent posted as Primary Tachr, 
Kehdriya Vldyalaya, New Borgaigaon, Assam. 

Strita Yadav 
W/o Naresh Yadav 
At present posted as Post Graduate Teacher, 
K.endriya Viclyalaya, Digaru, Snapur.Assap 

 

BiswajeetKumarPravakar 
San of Laskhman Sab 
At present posted as Primary Teacher, 
Kerdriya Vidyalaya, 
Miao, District: Changlang, 
ArunachaI Pradesh. 	 0 

	

• 	12. 	\/ineetaVidyarthi 	
...; 

	

• 	. 	Daughter of S.R. Vidyarthi 
At present posted as Post Graduate Teacher (Chemistry) 
Kendriya Vidyalaya, Ne.Bongaigaon, Assarn. 

....Applicants. 

By Advocate 	Mr G K Bhattacharyya, Sr Advocate, Mr B.  
Chakraborty, MrjB. Choudhury, Mr ;  Abid All, 
Advocates 	41. 

Versus-12 

tinionoflndia 
Represented by the Secretary to the 
Government of India, Ministry of Human Resource. 
Development, New Delhi - 1. 

Kendriya Vidyalaya Sangathan 	. 
Represented by its Chairman 
18, Institutional Area, SwahidJeetSingh Mrg, New 
Delhi- 16. 
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3. 	Corn missioner, 
Ken driYa \TidyalaYa Sangathan 
10, Institutional Area, Swahid 

Jeet Singh Marg, 

New Delhi - 16. 

w 
4 

 ah8t whati Region1 KhanaPara, Guw. RespondehItS 

ty AdvnUt 	
Mr M.K. Majunidar, standing Counsel, KVS. 

lIT 

. 	Miss SandhYa Patel 
Daughter of Sri L.P. Pate1 
At present posted as Post g raduate Teacher (ChemistrY) 

KendriYa \TidyalaYa1 Maligaon, Assam. 

KurnarMoh8IlG 
Son 

 
of Sri K. G. Nair At presflt posted as Post Graduate Teacher (Physics) 

KendrIYa VidyataYa, MatIga01, .isaflL 

BaIwan Singh 
Son of Sri Thath Ram 
At present posted as Post GrUte Teacher 
(Commerce)i Ken driya Vidyalaya, a1iga0fl 

AsSaLfl. 

Md. MoharflUdm 
Son of Md. NaisurU1la, 
At present posted as Trained Graduate Teacher (Maths) 
KendriYa VidyalaYa, Maligaofl, Assam, Applicants . 

Mr G.K. Bhattachaa, Sr. Advocate, Mr B. 
By Advocat:e: 

	

	CliakrabartYi Mr B. Choudhury, Mr Abid 
All1 

Advocates. 

- Versus- 

Union of India 
Represented by the Secretary to the 
G overfl11ent of India, Ministry of Human Resource 
Development, New Delhi - 1. 

KendriYa Vidyálaya Sangathan 
Represented by its Chairman 
is, Institutional Area, Swahid Jeet Singh. Marg, New 

Delhi - 16. 

CommiSSb0l1 
Ken driya VidyalaYa Sang athari 
18, InstitUt 	

Area, Swahid Jeet Singh Marg, 

NewDe1hi 6 . 

V/ 
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4,. 	Assistant Commissioner, KVS, 
Guwahatl Region, Khanapara, Guwahatk 1 

Rsp9ndents 

BY M vce: 	1fr MJC Mjumdar, Standing Coinsel, K.TS. 

W 
 Shri Anand Kumar Srivastava, PRT 

Ky, Missamari, Sonitpur, Assam. 

 ShriPrornod Kumar Srivstava, TGT (Maths) 
'NV, Mssamari, Sonitpur, Assani 

. Shrrmar Gatha 	TGT (ng1ih) 
K\1, Mssamarl, Sonitpur1 ;Assarn 

4 Sn Suit Kumar Banarjee, PRT 
KV, Missam an, Sonitp ur;ssam. 

 Shri Nirnai Mani Shilal, PRT 
K.V, Miamani, Sonitpur,:A.sam. 

 Shri,Vipesh Kurnar Singh, PRT 
XV, Missamari, Sonitpur, Assam. 

 Shri Bimal Kishor Das, PRT 
K\1, Missamari, Sonitpur, Assam. 

B. 	Shri \Ieerendra KishorJha, PRT 
KY, Missamari, Sonitpur, Assam. 

9. 	Shri Sunil Kumar, PRT 
KV, Moriga!doi, Assain. 

.10. Smt. Bijay Kumar Gupta, PRT.......  
KV. Missamari, Sonitpur, Assam. - 	

.. . Applicants 

By Mvocat: •, Mr. M. Chanda and Mr S Nath, Advocates. 

- Versus-' 	 .• 

1.. 	The inion of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Govern meat of India, 
New Delhi- 110 001. 

• 	2. 	; TheComrnissi0ner, 
-:Kendriya Vidyalaya Sangathan, 
16, institutional Area, 
$aheedJeetSingh Marg, 
NewDelhi-1100l6. 
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3. 	The Assiitant Cornn'ussioner (ADM & FIN) 
Kiucldyt Vidyalaya Sangathan 
lfi, Institutional Area, 
SheedJeetSinçjh Marg, 
New Delhi - 110 016. 

Assistant Commissioner1 
Kn drlya Vidyalaya Sançj rthan 
GuwahaU Region; 
M&igaon Chriali, 
Guwahati-781 011. 

Respondents. 

Vt PUJI J02/2O06 

Sliri Manoj Kumar 
S/a Shri Rameiidra Singh, 
\ATorkinçj ai Prrnary Teachci., 
Ken driya Vidyalaya, Lokrn 
Dist. 	SoniLpir., Assam -741 102. 

Sri Bindy Kumr. 
S/c- Shri.RmàKantPraad, 
Working as Primry Teacher. 
Kendriya Vidyaiaya, Lokra 
Dist 	Sontpur, Assam - 784 102 

Shri Anil Amoli 
S/a - Shri Manglanand Amoil 
Working as Primary Teacher. 

• Kendriya Vidyalaya, Lokra.  
Dist.: Sonitpur; Assam - 784 102. 

Applicants. 

B Advocete: 	Mr M. Chanda and",-Jr- S. Nath, Advocates. 

- 	Versus- 

The Union of India,  
Represented by the Secretary iO the 
Government of India, 
Ministry of Human Resource Development, 
Goverurnéntof India, 
New Delhi -110001. 

The Commissioner, 
K,ndriya Vidyaiaya Sangathan, 
1, Instftutiotial Area, 
SaheedjeetSingh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya \Iidyalaya Sangathan 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 



4. 	Assistant Commissioner, 
Kendriya Vidyalaya Sangathan 
Cuwahati Region, Regional Office 
Ma!igaan Chariali. 
Guwáhati - 781 01 1. 

Respondents. 

By Advocate: 	Mr M.K. Mjumdar, Standing Counsel. KVS. 

\1T 	ñ A KT 	1.1 Pi')(\(\c 

1... Sri M.ikesh Kumar 
S/o"ShriJa1 Bhagwan 
WorkIng as TOT (Hind 1) 
Kndtiya Vidyalaya, Aizwal, 
Projci Pushpak 
C/o - 99 APO. 

Shrijitendra Kumar 
S/o-Shri Kashi Naresh 
vvorKiug as rtti 
Kendriya \iidyalaya, Aizwal 
F'roject Pushpak,C/o-99AP0. 

Shri Sitaram Sukariya 
Sb. - Shri Surgyan Ma! 
'Vorking as PRT 
Kendriya Vidyalaya, Azwal, 
Project Pushpak, C/o - 99 4P0. 

Shri Ravi Bhusañ Shukia 
• 	Working as TGT (Social Studies) 

• 	Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/o - 99 APO. 

Shri Ajay Sharma 
Working as TGT (Maths) 
Ken driya Vidyalaya, Aizwai, 
Project Pushpak, C/o - 99 APO. 

Shri Ravi Rjesh 
Working as TGT (Science) 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/o - 99 APO. 

Shri Yogesh Yadav 
Working as POT (Physics) 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/o - 99 APO. 

.t. Applicants 

By Advoct:e: 	Mr M. Chanda and Mr..S Nath,Advocates. 

- Versus - 

V 
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'i'tic' Union of India, 
prcn ted by the Secretr' to the 

(overtimønt of India, 
Ministry of Human Resource Development, 
(Jovernnielli of India 
New D&hi - 110 001. 

The Commissioner, 
Kedriya Vidyalaya Sangathan, 
1.8, InstitutionaL Area, 
Sahted jeet Singh Marg, 

ew Delhi - 110 016. 

The Asisr&nL Commissioner (ADM & FIN) 
Kj,,jj&jyj Vldyalaya Sançjarhan 
I 3. lntitut:icnal ftrea, 

nheeci Jeet: Slngh Marg, 
New Delhi . 110 016. 

Assistant Commissioner, 
•Kejidriya Vidyalaya SangaLhai, 

• 	Si(chir Region, Regional Office, 
Ficspiia1 Road, SUchar - 788011, A.ssam. 

Respondents. 

• By Advocate: 	Mr M.K. Majumdar, Standing Counsel1 KVS. 

VII. Oj\.No.i17/2006 

Shri Gangaram Meena 
Sb - Shrijahari Lal 
Working as PGT (History) 
Kendriya Vidyalaya, Missamari, 
District - Sonitpur, Assam. Applicant. 

Iy Advocate 	Mr M. Chanda and Mr S. Nath, Advocate. 

• 	 - Versus- 	 - - 

). 	The Un ion of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development,, 
Government of India, 
New Delhi -110 001. 

The. Commissioner, 
Kendriya \/idyalaya Sangathan1 
1t3, Institutional Area, 

• 

	

	 Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

The Assistant Comniissiofler (ADM & FIN) 
Kendriya Vidyalaya Sari,gathan 

- 	 V 
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ij, insbtUtiQflal Area, 
SaheedJeetSiflgh Marçj, 
New D&hi - 110 016, 

4 

	

	Mtant Commissioner, 
Kmdr1ya Vldyalaya Sang athan, 
Guwahitl Region, Regional Office, 
M&igaon ChørialLGuwAht1 781 012. Respondents 

1y A4vocate 	Mr M.K. Majurndar, $tanding Counsel, KVS. 

\TIII. 	J gJ. 58 006 

hri Manoj Kurnar 
S/on Shri Vijay Kurnar Singh 
Warklnçj s TGT (Mathematics) 
Kendriya Vidyaiaya, Duliajan (OIL) 
Dist Dibrugarh, 
Ansm 786 602. Applicant 

By Advoate: Mr M. Chanda and Mr S. Nath, Advocates. 

Versus - 

TheUnionofindia, 
Rep resented by the Secretary to the 
Governm&nt of India, 
Ministry of Human Resource Development, 
GQvernment of India, 
New Dejhi * 110 001. 

The Comrnissioner,  
Kendriya Vidyalaya Sangathan 
18,institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi- 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 
Saheed.JeetSingh Marg, 
New Delhi -110016. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, Regional Office, 
Hopit& Road, Silchar, A'sam - 788 011. 

Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

S 
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QiRiORAL) 

Tho Applicants are teachers selected in KendrIya Vidyalaya 

Sngathrin (KVS for short) after due process of selection. Though they 

l4ve been given appointment in the respective shooIs, their 

apointments were on provisional and contract basis which were 

isiied on the ground that there is ar. inquiry against the entire 

sMection process. The Applicants stated that if the Inquiry Committee 

u )hotds the selection, their appointments would be deemed as 

alpoifltmeflt on regular 	basis 	from the date 	of joining 	of the 

apoiniees. No notice was issued to the Applicants in respect of 

leged inquiry that is being ordered by he Respondents on selection. 
LI 

Bing aggrieved by the regularization of the Applicants they have filed 

tle Original Applications seeking the identical reliefs. 

21 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in O.A. Nos. i0O/20O6, 102/2006, 116,2006, 117/2006 and 158/2006, 

1vr B: Choudhury, learned Counsel for the Applicants in O.A. Nos. 

9t1/2006, 93/2006 and 94/2006 and also Mr M.K. Majumdar, learned 

Stanllng Counsel for the KVS for the Respondens in all the cases. 

The matters were came up for consideratioi formany times and the 

egagement of the Applicants were also etended by the. Respondents 

from time to time and finally upto 31.12.2006. When t6matter came 

up for hearing today, Mr M.K. Majumdar, learned Stthiing Counsel 

for the KVS produced an order dated i;09.2006 and stbznitted that 

the services of all the Applicants have been regularized and order to 

ti at effect has been passed. Therefore, the matters ch be disposed 

I S,.  I 
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of by a common order. The o-der which was produce4 by the Mr 

Mjumdr learned Standing Counsel is reproduced below: -  

"Thig is regarding régularization of appointment of 
t'ach ers (PGT/TCT/PRT) appointed n provisional 
contract basis in the year 2005, subsquentIy. their 
period of contract was extended from time to time 
with the condition that their period of contract 
would be upto the last of period of extension or 
conclusion of enquiry by Santhyam Committee 
whichever is earlier. Now M1nity of HRD, 
Department of Schodl Education and Literacy, UT-2 
Section has informed vide letter No. F.3-2/2005-UT-
2 dated 81 September 2006 that on th,e, basis of the 
recommendations contained in. the report 
submltted by Shri S. Santhyarn on the procedure 
adopted by Kendriya Vldyalaya Sangathan (KVS) 
for selection and recruitment oI'various categories' 
of teachers who were appointed on provisional 
contract basis, following decision is taken by the 
Miistry with the approval of the competent 
authority for immediate action :- 

"The appointment of teachers of various 
categories who were appointed on provisional 

• contract basis on the basis of the selection of 
• candidates for the recruitment during 2004-05 

be regularized immediately." 

• 	In this regard t is pertinent to mention that as 
per terms & condiLons of offer ..of provisional 
appointment on contract, which was issued to all 
such teachers, there is a para which read as.:- 

"In case, the enquiry 'Comrnitte upholds 
his/her selection, the present provisional, 
appointment wW be deemed as appointment 
letter on regular basis w.e.f. the dte of joining 
of the appointee." 

In view of the above, you are. therefore 
directed to inform afl the teachers (PçT/TGT/PRT as 
per the format enclosed who wer6 appointed on 
provisional contract isis m the year 2005 in the 
Kendriya Vidyalayas ulidér jurisdiction accordingly. 

It is further stated that the aforesaid decision 
ofregularizing appointment would notiflean that the 
servicerules of KVS as applicable to empioyees of 
KVS from time to time and also other terms a.nd 
conditions of ippointment have been given a go by." 
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Aformnr wns ';o eiiclosc1 with the order to inform all t}e teachers 
PG:jfjcJ/pF(r) who were appointed on provisional/conct basis in 

guj y'ar 2OO' Uu the Principal of th rosi)ective schools with the 
tjr cth Ui j I w'r the letter to the individual by obtainirig receipt 

snjne. frned Counsel for the Respondets submitted that 
since the order has been implemented by the Respondents, nothing 
subsist in the matters. Learned Counsel for the Applits submitted 

tnat they h8ve no instructions as to the regularizatjon of services of 
he Applicants. However 1  learned Counsel for the 'pplicants 

iubrnitt;ed that; the Applications may be closed with liberty to the 

AJpIIcantS to appruach the appropriate forum, if they have any further 
grievances. 

3. 	Recording the said submissions the OAs are closed with 

liberty to cue Applicailts to approach the appropriate f6run, if they 

-iive any turther j rluvuuces. No order a  

sd/v ICL WAIKMAN 

-I 
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1 	I 
IN THE 	 TRIBUNAL 

GUWAH ATE BfW?TJW HATE 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 /2006 

Shri Manoj Kumar 

Union of India and Othet. 

LIST OF DATES AND SYNIOPSTS OF THE APPLICATION 

13-19 Sep' 2003- 	Kendriya Vidyalaya Sangathan (for short KVS) published an 
advertisement in the tmp1oyment News dated 13-19 Sep' 
2003 for recruitment of various categories of teachers for 
recruitment year 2004-2005. The applicant in pursuance to 
the said advertisement applied for the posL of Post Graduate 
Teacher. (Annexure- 1) 

21.12.2003, 14.02.04 and 15.02.04- Applicant was asked to appear in the 2 stages 
of written examination on 21.02.03, 14.02.04, 15.02.04. 

May2004- 	Applicant was declared selected for appointment as TGT in 
KVS. However, after a lapse of about 8/9 months the 
applicant has been issued offer of appointment provisionally 
on contract basis for a period of 1 year with pre-condition 
that the service of the applicant shall be regularized with 
effect from the date of joining of the individual applicant 
depending on the outcome of a report/conclusion/ 
recommendation/findings of the enqury committee set up 
with the approval of the Competent Authority. 

(Annexure- 2) 

27.04.2006- 	Joint Commissioner, KVS. New Delhi intimated that service 
of the applicant has been extended upto 30 June 2006 or on 
conclusion of enquiry giving it's report whichever is earlier. 

(Annexure- 4) 
The applicant is apprehending that his service may he 

termixutted without passing any further extension order on 
or before 30th June, 2006, therefore he is approaching before 
• this Hon'ble Tribuxta.l praying for an interim order of status 
quo till disposal of this Original Application. 

-- f 
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PRAYERS 

Reliefs sought for. 

That the Hon'ble Tribunal be pleased to direct the respondents to absorb 

	

• 	the applicant as regular.  Trained Graduate Teacher (Maths.) with 

	

• 	immediate effect or at least with effect from the date of his joining in 

service with all consequential service benefits including seniority etc. 

That the Hon'ble Tribunal be pleased to direct the respondents to allow 
the applicant to continue in service as TGT (Maths.) till applicant is 

absorbed on regular basis in terms of prayer No. 1. 

That the Hon'ble Tribunal bepleased to set aside and quash the condition 

laid down in dause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicant (Annexure- 2). 

Costs of the application. 

Any other relief (s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

Interim order prayed foc 

During pendency of the application, the applicant prays for the following 

interim relief: - 

That the Hon'ble Tribunal be pleased to pass an interim order of status 

quo restraining the respondents not to terminate service of the applicant 

till disposal of this Original Application. 

That the }Ion'ble Tribunal be pleased to direct the respondents that the 

peiidency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 
for. 

* ** * ** * *** * ** *+ ** * ** * 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Adniinistrative Tribunals Act, 1985) 

Title of the case 	O.A. No. 	1 S 	/2006 

Shri Manoj Kumar, 	: Applicant, 
-Versus- 

Union of India & Ors. 	: Respondents. 

INDEX 
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IN THE CENTRAL ADMINISTRAT!E TRIBUNAL 

GUWAHATI BENCH; GUWAIfATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 1 5 8  J2006 
BETWEEN 

Shri Manoj Knniar, 

Sb- Shri Vijay Kwnar Singh, 
Worldng as TGT (Mathematics) 
Kendriya Vidvalaya, Duliajan (OIL), 
Dist- Dibrugarh, 
Assam- 786602. 

The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Govt. of India, 
New DeThi- 110001. 

The Commissioner, 
Kendriyi Vidyalayei Sang4than, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi- 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidvalava Sangathan, 
18, Institutional Area, 
Saheed Jéet Singh Marg, 
New Delhi- 110 016. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, 
Regional Office, 
Hospital Ioad, Silchar, Assam- 788001. 

.Applicant. 

... Respondents. 



DETAILS OF THE APPLICATION 

1. 	Partkulars of the order (s) against which this application is made: 

This application is made not against any particular order but praying for a 

direction upon the respondents to treat the applicant as regular teacher at 

least from the date of his joining in service with all consequential service 

benefits including seniority and monetary benefits, pursuant to ..his 

selection against the existing vacandes for the recruitment year 2004-2005 
in the cadre of Trained Graduate Teacher in the Kendriya Vidyalaya 
Sangathan as per the advertisement published in the Employment News 

dated 13-19 September 2003 and further be pleased to direct the 

respondents to allow the applicant to continue in service in his post till 
passing of the necessary order of regularization of his services. 

Jrisdkflon of the Tribunal: 

The applicant declares that the subject matter of this application is well 
within the junsdiction of this Hon'ble Tribunal. 

LimItation: 

The applicant further declares that this application is filed within the 
limitation prescribed under Section- 21 of the Administrative Tribunals 
Act 1985. 

Facts of the case: 

	

4.1 	That the applicant is a citizen of India and as such he is entilled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. Applicant is working as Trained Graduate Teacher in I<endriya 
Vidyahiya at Duliajan, in Assarn under the administrative control of 
Assistant Commissioner, Silchar Region. he has been appointed and 
posted from outside the NE Region. 

/ 
/ 

/ 



4.2 That the Kcndriya Vidyalaya Sangathan (for short KVS) published an 

advertisement in the Employmeni News dated 13-19 September 2003 for 

recruitment to the various categories of posts of Teachers in the KVS, the 

applicant in pursuance to the said advertisement applied for the post of 

Trained Graduate Teacher (for short TGT) within the stipulated period. The 

respondents on scrutiny of the application, found the applicant eligible for 

the post of TCT and accordingly he has been asked to appear in the written 

examination on 21.12.2003, written test (second stage) on 14.02.2004 and 

also on 15.02.2004 and again he has been asked to appear in the interview, 

the applicant accordingly appeared in the written examination as well as in 

the interview on the scheduled date fixed by the KVS and he fared well in 

the written examination as well as in the interview. 

Copy of the advertisement is endosed herewith for perusal of 

Hon'hle Tribunal as Annexw'e- 1. 

4.3 That it is stated that the advertisement and the selection process has been 

carried out during the tenure of NDA (National Democratic Alliance) 

Government, however, the results of the said selection was declared in the 

Website of KVS in the month of May 2004. The applicant has been declared 

selected for the post of PGT. The KVS even after publication of the select 

list did not take any steps immediately for appointment of the applicant. 

4.4 That most surprisingly after it lapse of about 8/9 months the applicant has 

been issued offer of appointment provisional on contract basis for a period 

of 1 year with pre-condition that the services df the applicant shall be 

regularized with effect from the date of joining of the applicant depending 

on the outcome of a report/conclusion/reconimenthtion/findings of the 

inquiry committee set up with the approval of the Competent Authority to 

conduct detailed enquiry into the procedure adopted by Kendriya 

Vidvalaya Sangathan for selection of candidates for teachers by employing 

private agency and give, inter-alia report! conclusion/recommendation/ 
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findings to ascertain as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendriya Vidyalaya 

Sangathan for the selection and recruitment of teachers for the year 2004- 

05. It is further stated in the said provisional appointment order that this 

provisional appointment is for a period of 1 year or on condusio.n of 

enquiry giving it's report whichever is earlier. It is further clarified that this 

provisional appointment is purely temporary and will not confer any right 

for regularizalion, seniority etc. except in accordance with the terms and 

onditjon.s laid down therein. It is further stated that in case before 
completion of the said enquiry if the period of 1 year expires then this 

provisional appointment may be renewed by the offeree and the discretion 

purely vests with the offeree. It is also clarified that in case the enquiry 
coniniittee upholds his selection the present provisional appointment will 

be deemed as appointment letter on regular basis with effect from the date 

of joining of the appointee but if the enquiry committee gives a 
report/condusion/reconenthuon/iijg5  to the effect that his 
selection has not been carried out in accordance with the selection 

procedure then the present offer will be withdrawn. However, the selectees 
will be given age relaxation to the extent of 1 year and will be deemed to be 

eligible to participate in the next selection process thereafter, it is also made 

dear in case the enquiry committee uphold his selection in that event they 

will be treated on probation with effect from the date of joining for a period 
of 2 years which may be extended, however on successful completion of 

probation period he will be confirmed in service as per his turn in terms of 

Kendriya Vidyalaya Sangathan Rules on the availability of permanent 
vacancies. 

In paragraph 4 of the offer of appointment letter it has been stated 

that during the provisional appointment and thereafter until his services 

are confirmed his appointment may be terminated by I month notice on 
either side without assigning any reason and the appointing authority has 
made it dear that they reserve the right to terminate the services of the 
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appointee before expiry of the stipulated period of noticc by naking 

payment 01 sam equivalent to the pay and allowance for the period of 

notice or the tin expired portion thereof. In dause 7 of the offer of 

appointment letter it has been stated that in case of any dispute or claim 
against the Kendriya Vidyalaya Sanga than in respect of service or any 

contract arising out of or flowing from this offer of appointment the Courts 
of Delhi alone shall have jurisdiction. 

All the above conditions laid down in the offer of appointment 

letter are highly arbitrary, unfair and ifiegal but since the applicant is in 
need of better governnient job as such he had no other alternative but to 
accept the said terms and conditions and accordingly he reported for duties 
in different Schools as per direction contained in the offer of appointment 
letter. The applicant has joined his services in the KVS, Duliajan (OIL) 
within the stipulated period and till date he is serving in the cadre of TGT 
in the said School in the state of Assam. 

Copy of offer of appointment letter is endosed herewith for perusal 
of Hon'hle Tribunal as Annexun- 2. 

4.5 That it is stated that so far condition laid down in clause 7 of the offer of 
appointment letter regarding jurisdiction of filing of Court cases arising out 
of provisional appointment letter.is  highly arbitrary in view of the fact that 
the Kendriya Vidyalava Sangathan has invoked, the jurisdiction of the 
Central Administrative Tribunal by issuing necessary notification as 
required under the provision laid down in the Administrative Tribunal Act 
1985 and as such in violation of the Irovision.ôf the relevant Act 1985 the 
Sangathan cannot restrict the jurisdiction for filing Court cases in Delhi 
alone, such action of the Sangathan is in contravention of the provisioii of 
Section 14 of the Administrative Tribunal Act 1985. Moreover, the l'rincipat 
Bench of the Central Administrative Tribunal is functioning from Delhi 
itself with Benches in different places, however, Central Administrative 

tO 
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Tribunal is treated as one unit and as such filing of any application before 

any other Bench other than Delhi shall also liable to be ireated thai the 

same has also been filed before the CAT l'rincipal Bench. Moreover, the 

Benches of CAT are functioning in different places other than Delhi to 

• enable the employees to ifie cases wjiliin his own region and also in view of 

the intention to rduce the burden of cost of the litigation, as such 

Sangathan cannot compel the employees to file Court cases within the 

jurisdiction of Delhi, such action of the Sangathan in fact curtailing the 

fundamental rights of the employees to approach the competent court'of 

law and as such Clause 7 of the offer of appointment letter is liable to be 

truck down and accordingly the Hon'ble Court be pleased to set aside and 

quash Clause 7 of the offer of appointment letter and further be pleased to 

admit the instant Original Application for adjudication of the grievances of 

the applicant.. Moreover, in terms of the prqyision laid down in Article. 58 

of the Education Code for Kendriya Vidyalayas (Published in 2004), it has 

been specifically stated that in case of any dispute or daim arising as a' 

result of employment under the Sangathan the Central Administrative 

Tribunal alone shall have the jurisdiction. Therefore respondent Sangathan 

• cannot violate the provision laid down in his Educalioi Code in order to 

restrain a particular' section of the employees from approaching the 

different Benches situated in other places than Delhi. Therefore, the 

Honble Tribunal be pleased to set aside and quash clause Nd. 7 of the offer 

of appointment letters (Annexure- 2). 

A copy of the extract of the Article 58 of the Education code for 

Kendriya Vidvalayas is enclosed herewith for perusal. of Hon'ble 

Tribunal as Annexure- 3.. - 

4.6 That it is stated that the applicant came to learn that the enquiry committee 

which was set up by the Government to conduct, enquiry into the 

procedure adopted by the KVS for selection of candidates for teachers by 
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employing private agency to ascertain as to whether any candidate has 

received any undue advantage by virtue of procedure adopted by the KVS 

during the recruitment year 2004-2005 in fact submitted its report to the 

Government long back by the first enquiry committee so far the applicant 

caine to learn that in the said report no procedusal infirmity as regard 

selection of teachers is found but the Government was not happy with the 

report of the First Enquiry committee and therefore the Government again 

set up another committee for conducting the enquiry afresh and for 

submission of a report as per liking of the Government but at this stage it 

may be noted that it is almost about 2 years have elapsed from the date of 

declaration of the result but the subsequent enquiry committee could not 

submit its report to the Government and as a result the applicant is always 

working under the threat of termination of his services. It is relevant to 

mention here that the service of the applicant has been extended by the 

Assistant Commissioner, Silchar Region upto 30 th  April 2006 or on 

conclusion of enquiry giving it's report whichever is earlier. 

It is relevant to mention here that another extension order has been 

issued recently vide letter No. F.11-112005-06-KVS/Estt-11 dated 27.04.2006 

in favour of the present applicant as well as in favour of the other similarly 

situated employees, whereby services of the applicant has been extended 

upto 301h  June 2006 with exactly similar terms and conditions as imposed in 

earlier extension order. Moreover, from the contents of the extension order 

it is not dear as to when the Government is likely to receive the enquiry 

report, it may so happen that enquiry report might have been submitted by 

the ènqniry committee even before 30th June 2006 without any knowledge 

of the applicant and if any adverse report is submitted by the enquiry 

committee in that event the services of the applicant will be terminated 

without passing any further extension order on or before 30th June 2006, 

apprehending such threat of termination of his services applicant is 

approaching before this Hon'ble Court for protection of his valuable and 

legal right by passing an appropriate interim order restraining the 
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respondents from ousting the applicant from service or in other words an 

appropriate order of status quo ante may be passed in favour of the 

applicant till disposal of this Original Application. 

Copy of the memorandum extending the services of the applicant 

30th June 2006 is enclosed herewith for perusal of the Hon'hle 

Tribunal as Arntexure- 4. 

4.7 That your applicant further begs to say that he is having requisite 

educational qualification for recruitment to the posts of TGT in KVS on 

regtilar basis, being satisfied with his eligibility and on receipt of the 

advertisement duly published in the Employment News dated 13-19 

September 2003 submitted his candidature to the appropriate authority for 

consideration of his appointment for the post of teachers in KVS. The 

applicant has gone through the rigorous process of selection which 

includes 2 stages of written test as well as interview and he has successfully 

came out througli the process of selection and finally selection list has been 

published by the KVS recommending the name of the applicant for 

appointment to the post of TGT. The applicant is not at all concerned with 

the selection procedure adopted by the Government of India, however it is 

at the instance of the Government the applicant appeared in the rigorous 

sstem of selection and ultimately came out successfully in the said 

selection process. The advertisement was published for regular recruitment 

of the teachers in the cadre of TGT for the recruitment year 2004-2005 as 

such the applicant is entitled to be absorbed on regular basis in view of the 

fact that he has been dul y  selected after observing all formalities required 

under the law, therefore selection of the applicant cannot be questioned at 

this belated stage. 

4.8 That it is stated that the selectiun has been conducted in it very fair nuamer 

and there was no favouritism or no undue advantage granted to any 

candidates in the process of' selection as such the allegation of undue 
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advantage and decision of respondents Union of India to conduct an 

enquiry to ascertain as to whether there is any procedural 'viola lion in the 

process of selection, which has been conducted by engaging a private 

agency are after thought and same has been done with an ulterior motive to 

deny regular appointment to the applicant against the vacancies of 2004-

2005. In this connection it may be stated that similar selection process has 

been adopted by the Covcrnmcnt/KVS during the period from 2000-2003 

and all the selected teachers have been regularly appointed as teachers as 

such denial of regular appointment to the similarly situated applicant on 

the alleged ground as indicated above is highly arbitrary, illegal and unfair 

and such action of the respondents is in violation of Article 14 of the 

Constitution of India. 

4.9 That it is stated that the advertisement and selection of the applicant for 

appointment to the post of TGT has been conchicted at the instance of the 

Government and the applicant have gone through the rigorous process of 

selection with the legitimate expectation that he will be considered for 

appointment against the vacandes of 2004-2005 in Kendriya Vidyalaya, 

therefore, after declaration of the select lists the Government is not entitled 

to question the validft'v of the procedure of selection and also not entitled to 

raise the question at this stage to ascertain whether any undue advantage 

was given to any of the candidates while carried out the selection process. 

The question which is now raised by the Government after completion of 

the selection process regarding conduct of selection proce'ss by a private 

agency is nothing but done at the instance of a vested circle in order to 

deny the regular absorption of the applicant. The applicant is a victim of a 

well-planned conspiracy at the highest level of the Government. It appears 

that a well-planned attempt is made to terminate the service of the 

applicant by managing a report from the enquiry committee as per liking of 

the Government and therefore a vested section of the Government who 

have constituted the enquiry committee are waiting for a report! 
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recommendations/findings/conclusions as per his desire in order to 

terminate the service of the applicant. The applicant is eligible for 

appoiniment to the cadre of TUT having brilliant academic career. 

Advertisement was published on all India basis for regular recruitment of 

the teachers in the KVS against the vacancies for the recruitment year 2004-
2005 and the applicant faced the competition on all India basis and 

thereafter he was declared selected and as such applicant is apprehending 

that the very enquiry committee which was constituted at the instance of 

the Government, there is every possibility of manipulating of the report as 

per desire of the vested drde who have instituted the enquiry alleging 

engagement of private agency. If the Government is so serious regarding 

any allegation of unfair means or malpractice they could have engaged a 

judicial enquiry commission to ascertain the allegation of undue advantage. 

Government also did not disclose anywhere in the offer of appointment 

letter that there are specific allegation of favouritism made from any corner 

regarding the selection process as such offer of appoinlment of the 

apvlicant on nrovisional basis cannot be sustained in the eve of law and the 
/ 	 I 

applicant is liable to be treated as regular teacher duly selected through 

established procedure of law and as such Hon'ble Court be pleased to 

declare that the applicant be treated as regular teachers from the date of 

joining his services and further he is entitled to all consequential service 

benefits including seniority in the cadre of TCT. 

4.10 That it is stated that although order has been passed by the competent 

authority extending the service of the applicant but still he is convinced 

and reasonably apprehending that his service will be terminated on or 

before 30.06.2006 in terms of the extension order issued by the Joint 
Coiriniissioner KVS. 

In the drcunistances stated above applicant finding no other 

alternative approaching before this Hon'ble Tribunal to protect the right 

and interest of the applicant by passing an appropriate order directing the 

-kaA 
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respondents to regularize the services of the applicant and till such time the 

applicant be allowed to contiaue as TGT. 

4.11 That it is stated that the KVS, New Delhi again issued another 

advertisement in the 1mployment News dated 12-18 February 2005, for 

recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the 

vacancies of 2005-2006, where applications have been invited latest by 

25.03.2005 without regularizing the services of the present applicant who 

have been duly selected against the vacancies of the recruitthent years 

2004-2005. Therefore it appears that respondents deliberately delaying the 

regularization of the applicant on the pretext of enquiry report and 
therefore it smacks malafide as such applicant has no other alternative but 

to approach this Hon'ble Tribunal for protection of his rights and interest 

It is relevant to mention here the applicant may cross the upper age 

limit shortly for any other Government job, after acceptance of the offer of 

appointment in KVS with the anticipation that since he has fared well in 

the interview and declared selected on the basis of his performances in the 

interview as such he is likely to get absorption on regular basis, but 

surprisingly till date his services ha not been regularised on the pretext of 

pendency of the enquiry report, therefore Hon'ble Court be pleased to 

direct the respondents to treat the applicant as regular teacher at least from 
the date of his joining in KVS. 

A copy of the advertisement published in Employment News dated 

12-18 February 2005 is enclosed herewith for perusal of Hon'ble 

Tribunal as Annexure- 5. 

4.12 That this application is made bonafide and for the cause of justice. 

S. 	C rounds  for relief (a) with lel piviaions: 
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5.1 For that, the applicant pursuant to the advertisement issued in the 

Employment News dated 13-19 Sep i.ember 2003 against the vacancies of 

the recruitment year 2004-2005 have applied and have undergone 

rigorous selection process and thereafter declared selected for the posts of 

TGT in the KVS as such lie has acquired a valuable and legal right for 

appointment on regular basis at least from the date of joining in his 

respective posts. 

5.2 For that, the vacancy against which the applicant has been selected is 

regular vacancy as such applicant is entitled to be appointed on regular 

basis from the date of joining as TGT in KVS. 

5.3 For that, the rigorous selection procedure have been adopted at the 

instance of the Government for appointment of teachers on regular basis 

in the KVS as such the same Government cannot question the validity of 

the selection procedure on the alleged ground that private agency has 

been engaged for selection of the teachers as such respondents Union of 

India are barred by law of estoppeL acquiescence and waiver to conduct 

any enquiry in this regard. 

5.4 For that, during the year 2000-2003 similar process of selection has been 

adopted by the Government/K VS and all the selectees during the year 

2000-2003 have been appointed on regular basis, therefore Government 

cannot raise the question of validity of similar selection process while 

adopted during the recruitment year 2004-2005 more so when the 

applicant have been declared selected and already appointed on 

provisional basis otherwise such action of the Goveriuneat will led to 

differential treatments towards the applicant which will be in violation of 

Article 14 of the Constitution of India. 
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5.5 For that, the applicant is qualified to hoict the post of TCT having brilliant 

academic career and came out successful in the rigorous selection process 

without any undue favour or undue advantage. 

56 For that, the selection has been conducted on all India basis and only the 

talented candidates have been selected/recommended for appointment to 

the posts of teachers. 

5.7 For that, the applicant has applied for the post of TGT pursuant to the 

advertisement dated 13-19 September 2003 and after a long waiting for 

almost a year, the applicant has been appointed provisionally subject to 

outcome of the alleged enquiry report which is not sustainable in the eye 

of law rather the applicant is entitled to be appointed on regular basis. 

5.8 For that it is learnt that the enquiry committee set up by the Government 

initially did not find any infirmity in the process/procedure of selection of 

the teachers but the Government not being satisfied with the findings of 

the 121 enquiry conmiittee,'again set up another enquiry committee so that 

findings and reports of the subsequent committee may come as per choice 

of the vested circle working in the Government and as such the enquiry 

has been delayed deliberately which smacks malafide. 

5.9 For that as per provision laid down in Article 58 of the Education Code for 

Kendriya Vidyalayas, the jurisdiction lies with the Central Administrative 

Tribunal as such Clause 7 of the offer of appointment letter cannot over 

ride the provision laid down in the Education Code and mreover, 

provisions of Education Code shall prevail over the Clause 7 of offer of 

appointment letter as such the clause 7 of the offer of appointment is void 

ab initio. 

5.10 For that applicant is apprehending his services may be terminate4 or he 

will be ousted on or before 30 1" June 2006 in view of the diiection 
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contained in the extension order dated 27.04.2006 (Armexure- 4) in spite of 

the fact that applicant has been duly •. seleded pursuant to an 

advertisement for recruitment against the vacancies of the recruitment 

year 2004-2005 as such he has acquired a valuable and legal right for 

regularization of his services. 

Details of remedies exhausted. 
That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to ifie this 

application. 

Matters not previously filed or pending with any other Court. 

The applicant further declares that he had not previously filed any 

application1 Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

RelIef (s) sought for. 
Under the facts and drcumstánces stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this applications call for the 

records of the case and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not he granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to giant the following relief(s); 

8.1 That the Hon'hle Tribunal be pleased to direct the respondents to absorb 

the applicant as regular Trained Graduate Teacher (Maths.) with 

immediate effect or at least with effect from the date of his joining in 

service with all consequential service benefits including seniority etc. 
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8.2 That the Hon'blc Tribunal be pleased to direct the respondents to allow 

- 	the applicant to continue in service as TGT (Maths.) (ill applicant is 	* 

• 	absorbed on reguliur basis in terms of prayer No. 1. 

8.3 That the Hon'ble Tribunal be pleased to set aside and quash the condition 

laid dawn in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the  individual applicant (Annexure- 2). 

	

8.4 	Costs of the application. 

8.5 Any other relief (s) to which the  applicant is entitled as the Hon'ble 

Thbunal may deem fit and proper. 

	

9. 	Interim order prayed for. 
During pendency of the application, the applicant prays for the following 

interim relief: — 

9.1 That the Hon'ble Tribunal be pleased to pass an interim order of status 

quo restraining the respondents nOt to terminate service of the applicant 

till disposal of this Original Application. 

9.2 That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 

for. 

10. 	.....................a.. ... .......................... 

ii. 	Paiticuldis of the I.P.O 
1) 	I.P.O No. 	 : 

Date of issue 	: 
Issued from  
Payable at  

12. 	List of enclosures: 
As given in the index. 

• 	 1 r 



VERIFICATION 

I, Shri Manoj Kumar, Sb-  Shri Vijay Kumar Singh, aged about 30 years, 
woridng as TGT (Mathematics), Kendriya Vidyalaya, Duliajan (OIL), Dist- 

• Dibrugarh, Assam- .786602, applicant in. the instant Original Application, 

do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 
are true to n4' knowledge and those made in Paragraph 5 are true to my 

• 	 legal advice and I have not suppressd any material fact. 

• 	And I sign this verification on this the 	day of June 2006. 	• 
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ttclatgi.a'c,o 	2 I 	 flIaopet 	 2 2 (,ttl,'flaalaa 

'.''','uict 	tat ill a , , 	tat 	t',,tal,ccll,on in lImo npplicalion torrnto, wlaicir 	tiny 

	

icy 	ia'e 

2 3 	 Dait,l 	 2 4 i'n3a ala 	2 5  ''a' 	at 	nina "aanal.ut 0' whose reauti era ewahtod/ wiihheldJ nor I 	'Chraa.,',' 	2 7 	 Mocha, ' It 

• 	 • 	 .' 	
• 



v4n,tr.2.i > KENDRIYA VIDYALAYA SANGATUAN 
' SILCI1ARRGION 

	

/ 	
Hospital Road, Slichar 788 001, DistrIct Gachar, Assam. 

'PhofleNo.f03842 2341541234009F ,  

• Dated :.04rn.Q2,,2.QQ,....... 

uisjçj : OFFER OF PRO VISIONAL APP QJNTMEJrf ON CONTL4CT70 THE POST OF 4TGT(M8thg) 
I 

.•. 
With reference to his/her application for the above post S, nt./}çzh./Shri . anoj Kumar 

hereby ft formed that he/she has  b  ee 
:1 of To 

Rs. 	 the Kendriya Vidyalaya Sazgathan in the pay scale of 

Dul

.75-9OOO/ 	
• . 	 and poted at endriya Vidyalaya - - 	- 	

..... He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This 
offer of appointment is subject to the candidate being declared fit for the post of 

by a civil Surgeon. This provisional appointment of Shri./S,tit.fiçj 	
in the post of 

is subjectto the Outcome of a repopJconcj10 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry intothe Procedure adopted.by Kendriya Vidyalaya Sangathan 
for clectj of candidates for teachers by employing private agency and give, inter-alia reportJ conclusionirec

ommendatjofifldjngs to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by Kendriyavjdyalaya Sangathan for the selection and rccruitmetit of teachers for the year 2004-05• 

This provisional appjntment is for a period of one year or COflàJuson of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularjzatj0 seniority etc. except in accordance with the terms and conditions herein. 

In casc bcfrc 
completion of the said enquiry, the period of one year expires this provisional 

IppoiI1tn1e1t may be renewed by the offeree and the discretion to continu purely vests with the )tTcrec. - 
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[2] 

In case, the enquiry Committee upholds his/her selectio, the present provisional 
apoiiitment will be deeme4 as appointment letter on regular bapis w.eI. the date ofjoining of 
the appointee. 

in case the enquiry committee gives a reportJconclusion/ recommendations/ findings that 
his/her sckctionlas not been carried out in accordance with the selection procedure, then the 
presehtofVer will be withdrawn: However, he/she .will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter, 

in case the enquiry committee upholds his/her selection, he/she will be on probation 
we f the date of joining for a period of two years which may be extended Upon successful 
completion of probation he/she'il1 be confirmed in his/her türn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

2. 	11'th àndidat is a woman, she should certify that she is riot in the family way atthe time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance pf appointment as a result of mçdical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present; 
However, her appointment would be kept in abeyance until her confinementis, over Or 
conclusion of enquiry whichever is earlier. She would get herself medically r-exaimned six 
weeks after the date of delivery and her appointment would be sub]ect to próductioñ àf. 
Medical Fitness Certificate from a Civil Surgeon,. She woul4 indicate when her delivery is 
expected and also should indicate the date of delivery soon áfte it has taken place. In case, the 
candidate fails to comply with these instructions her candidatue would not be considered and 
no further correspondence will be entertained in this regard from her. On production pf 
medical fitness certificate, she will be appointed to the same post 

3 	No 1A will be admissible for first jommng the Sangathan as TOT(Haths) 

4. 	During the provisIonal appointment and thereafter, until he/she is confirmed the services 
of the appointee are temminable by one month's notice on either side without any reason bth.ig 
assigned, therefor.' 1'he appointing authority, however, resetves the right to termihat :the 
SCFVICCS ot the appointee hcfw6 expiry of the stipulated period ofnotice by making payment 
of sum equivalent to the pay and allowances fir the period ofnotice or the unexpired portion 
thereof. ' 

Other terms and conditions of service governing the appointment are same as kud iown 
in the Education Code for Kendriya Vidyalayas as amended From tune to time; Sinc ....or 
Kendtmya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. . 	. ... .. 

"The appointment is provisional as stipulated in Para- l and is subject to the Schedule 
Caste/1'ribe certificate/OBC Certificate being verified through the proper channel and if the 
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[3] I 	 .. 
verIfica9 reveals that the claim to belong to SC or ST or OBC as the case may be. is false 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such furth..r action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate" 

in case of any dispute or claim against the..Kendriya Vidyalaya. Sangathan, in respect of, 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/, 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleat Necessary  proforma for the purpose in forms are enclosed 
herewith which should be sübmittei 'tO1h concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

iS... 2-. 205 	. If the Offer is not accepted by the said date or after acceptance if the 
appointee aoes not report for duty at the above named Kendriya Vidyalaya by 

25-. 2-2005 L.. this Offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any. information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 
10 He/She will not request for transfer within 03 years of initial appointment, if this offer of 
provisional appointment is deemed as regular appointment He/She is liable to be 
transferred anywhere in India 

ii. Fle/She will be eligible for the New.  Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide cirèular NO. F. 2-l7/2003-04)(VS(Budget) dated 08/ 
12.03.2004 and F.2-17/2003-04IKVS(Budget) dated 24.12.2004. r 

(DR. E.RABHAKAR) 
ASSISTANT COMMISSIONER: 

End: As above 

\/ Sh, Manoj Kumar, 

North Patel Nagar, 

Gokul Path, Nala aar, 

Patna, Bihar 

Pin-. 800 024. 
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Qpy  

The Principal, Kendriya Vidyalaya_________________________ In case Sb /Srnt 
Km 

 accepts the offer of a 
polntment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointôe is not working at present in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the Sangathan. 

2. The Principal, Kendriya Vidyalaya I)ttliajan, Aesem. 
The date of joining of the candidate may be mtimated to this office Immediately after the 
candidate reports for duty In case he/she does it_jom by the stipulated date, this office 
should be informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas The 
candidate be allowed to join his/her duties only after verification of original certIficates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
Principal/Incharge Principal will certify on the joining report itself regarding his/her satisfaction 
about the certificate produced 

3 	The Dy Commissioner (Admn), KVS(HQ), New Delhi, for information 

I 
ASSISTANT COMMJSSIOJVER 

-: 
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PtoInklns nflecli on thc 	si of  ti 	cIijchlrcl 
select list will have only )I (f)P(li',(  
whete the Vn(:nIirjr 	tr,l;ilp to oailicr y(n';. 

J\rf ide 57. 1o1'eitjui 	P1 VICe In ti 
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	 will he jove tied by the Ii riii find conditions of (lCpUhlIOri i nqi ei to by the pdIent DrpiIniiit llId) IIi(J itlnn 
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, 	... 	The Assistant GOmmis;joncr 
Kedriya Vidythya Snngath n 

4... 	All R'gi'oi OItIce3. 

•1. •  

- 	 Sul,: 	Cuter oF prOviuit'.I Ippoitnciit t; CO tic'. ) 	post 01 
0 	 1'o7rG'Ifr'1tT. 

I/l14daui, 

hi continUation to iWs c,fi 	 utnr dated 13- 
!I2006 It Is 	to 1nforn you thnt it has becti decd by the 
conmetelit nuthority that the period of rrovis,oiml rppjncnt on 

I 

	

	contract to the cost of PGT/TG 1/PR I ppoi 1 in th vc5\ 
on direct recniiinentbnsl. be c endetup to i0 Jiirc 2006 or 

I 'P 	, 	conclüiion of enquiry gvbig its. cport 
;euus and condnions of the offer isucd to the t.andidntes will 

JO 	0• 	
trnahi thc same. You' are therefbic 	P1) ttik mccr;nry ;0 

	

	 nctlon In the rnnttcr 1iccotdiily. 'I Ii iv.i of IIIr 11willo1mv.111111 Iii tie 
issued to the candidates Is cncloed heiev b. 

¶0 	
Yi'i: 	f;tilP1uUy, 

\ \ 
	)t 

0 	0 	 (• P: ui'a R ic 	S!vastav) 
0 	 J;t (.CflhrIi;lI.'!cr(,tIfflfl.) 

1i: 

 

AS :tboVe. 	
0 	 I 	- 
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~.l6 KENDRIVA VIDYALAVA SANGATHAN 

iiIj2YI6tnsuIufIOnhlAr.1 Shahld Jeet Stngh Mariji New DelhI 110016 

10.0 nOr, nul000rnOus o,Qt, 001101' under 11e M..i'y .1 
a (lAs o,,,/,,I G..1 of in.ha. K.VS. intends tO.,.Cru,i 'OIl Gr00suIo. Tr000'd 

1'nd Ponary Peachy,, is is schoot* spread all o,. Ir,d s. AppICahocs are i0*feO Sill. 
-,.,,v formal Tel per a nnoxu r o enciose.t) from Wdan N$icnI, for rscruilmenl Of teachers in 

or thu your 2002006 lv, Fill ing up Of vttcanciøs (oslimated to be rfrOra than One lrrousan.JJ vmnw,rrg a unf I of c800'/ues. TI,, ielaiia of the poti $rsd.ilgiblotp Cnt.rla etc are a/ron 

01 : 11 AILS  FOR VAIIIOUS POSTS 	
-  

"ri GI100UATE TE/ICIIIlIS 
AtE: RI. 6500200I0000 

PPEI1 AGE LIMIT: 40 YEAIIS In, or SI 012005) 
I..1ENTIAL QUALIFICATIONS 

IllOg.II,fll i'I 3m..rti,,.i,, IA ! .,c C,.s.rw of Hugo 1101 ilrsr,iuIu SI 0,luc,cr 
sulljoc 01111 ahI,gI 50% mn.) a or apg.agolo o. Earle 

LIro,r, afy w,lI, at ".51 53% rr,uIims III sgrrtgut, 0 Ifs f'II1 
1 1111015 

I 	. ria,rr. of Post I  
'GO (Ena/ian) I 	EnglIsh 

i1Indii 1 
l°oi 	PhysIc) PhysicolEtect,00ico/AppIi.d Phyoics/Pluci,ar PhysIcs 
Pii(Cfre.7sfry)I1 CherrIIsIry/DIo Ctsornlslry 
lOT iEC0no,n,c1 j Ecovomi/jjjd EponernIcs/ EulineSi Ecorron,mct 
rç,T iC0mrro,ci 	7 Corr'rrr,rc, With Acciing I Cost Aiit,ng / Financl.I 

Accounting a, a Ma)or aublect of sludy. Holder of Clyroos of 
I 	UCorry in Appijsrt/ flulinrp Economics Chef not  1.10 Ol.g.fiIo 

Ii. I lImbs I 	J.laIJlomuIcrJAppIiod MimIhomiicr 
lU IIIIutody) Botauy/Zoology /1.11. Scioycoo/uIo Cctorrcon/(ommaucu' II, 

Coo fl.ok,q/fl 	TimJ 	mgyft.fulimOs4aj IhO/I'II,,O l'I.000 105l 
Provided all hens studIed Bolany end ZooWgy w Qmadoa. 
flonlausi 	: J POT 	ildomy) Hiltonj 

ITaly) - 

Ill/f's, OmmIpIOpor to ft effect that he/ise i,a Gaol sercCnt is on rio, aeta of a,I,a'I,o.mon( 
'ml 	Solon rrrrio.orom 01 10pears In the cc.e of f'hysbcCIIy Hand.coptu,.f 
I /CIPT PHYSICALLY HANDICAPPED CAI4O)DATES, ALL TIlE CONCESSIOHO M(NTIQHEO 
./IIOVE WILL BE CONCURRENT, THAT 5 IF A PERSON 15 ELIGIBlE Poll MORE THAPI 
•llf CONCESSION. ONLY OHS OP THE CONCESSIONS OF THE HIGHEST I'ERMIBSIBLE 
LIMIT. WILL BE GRANTED. 
I ()it PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST. IICJSHE WILL BE 
ALLOWED IS YEARS ILlS YEARS FOR P.H. AND 05 YEARS FOR SC/ST. 

PART - ct: HOW TO APPI.Y AND EXAMJNATIOH F5EJAPPUCAT)N FEE. 

AppIicaI.on moat be SubmItted in the prsscelttsd toynsaf pubhehad in AnflIrine of 11,11 
uJoorflaom.nf. The sppilggUon IOrmaI can INC 50 downlOaded tIovil 1111 *0111.10 OP 1155 
Iltlrgalhen www, hvlengalhann)ttn 
(aod,Ioio, deClrnoa to apply for mare than one fraIl Ilujaid Iutlrr,,I at,pi.car.o.i Iv, each psI 
.Icculopanlud by Iii, preScribed fee and recpsiery "rioau,es to, each ,,.rm it sopor,. 
I IV 1' lop C S 
A;:p',C ;tn f 7. c0000l oPpli Aot more than one subjecT in each tOluçI,riy Or Post 'II) Tfl.Q l 
ltitlm,pu COIIIanI.Og the spplmciton muSI be IupS'ICm'000 in bold 11101s as A1'i'LICATIOII 
CR TIE POST OF ( PGTITOTI PRY) In ins". or Suf,inri 

• ., '01111 fl oflf,IicuIJOfl mutt each at the lyllryw,nf a/i'd, atoll F1 250i /Io 
KSP0IIIVA VIOYALAYA 5AI4I1ATNA1I 

POST BOX 1404114 
NEW OELHI.IIOOrt 

EXAMINATION FEES / APPUCAIIOH Fe! 
Con//sinif will have to pep a NONREFLJNQA81.E API'LICATION FEE 01 lls.30oi.fThrse 
llundedoc/y).by ppift Only In Isnour Oli(ETIDR1YA_VtOYAiA?RX11Th*J! 
po1r 	row.D1ltdsIor with tria/ her sppicallon. The U.. Cent througri iPO/ ISoney 
O,du 	isemi Ch.quil CuPoency note or th. T:e.sory Chatlane etc. wIll not  be  Sc 
ceplod 	the San5ethan end such application, will he I,etrsd as hav ing  been I n. 
ciloed without I... Sep..el* I.e I. Is be paid through separale bent d,alI for each 
post applied. 

2 llmeretundoItheloewgflotb. eoyi  
ho loon) d,att shroald be nsltd for if Toast 6 'north, f r om  the 0.116  or ps.IiI.cv:.ni, at Ill/a 
nIluo,iiuunronL In the case 01 local p.a o,njo,, i5$od in lIeu of &onssnit Dl .mft. 00 cal/lIp 
sb*,.Id tie ala month, of tim,.. month, ii spm.4lceOI. 

n 	No 1*e in rsquli•d to b, pe/d by SC/$T/Ea.a.rn/,,,,,.., oato*otls.. rr,j.0 itnd.,r.m.t 
toiCOl we a/mo SoeflrpWd Inicre plymeemI Of I,, soA$ed lObs. umoLom.u,.sI of tambuovy 01 0. 
preacnbed MedIcal cwlJflosle heured by a.Gomt Hospital 0/p Signed by 0/wi Uadtei Omun, 
Sims/laity, tire cai'ddau.e from RC/$T/Eo.Siccjoem.n cai.goehe ehoutd also erw0oee I pimotu. 
copy of certificate Issued by compelled iuOoovffy. 15th. abs.ocs Cf Such  pivot and S no  Iae 
has b..o psld Ihe epcifcalion wit be tOfect.d on the ainmard of e oa/.f. Mc • .. ... 	.mwn.n,mn qualifica, 	from a recognized Ur/olIsIfy. 	. 

fccloncy 15 I//ng  through Hind amr4 English media (wIl be judged by soly of COsCnpUri. 
dotra. Or proof seed lalsi soft be wftnWne ct 

.1)0mm 	enSml.l.tIofl 01 +5 atItIdSId), 	 - (j'ARTrM9qç 	 TwuP . ,M5O, !JAMlOU. I) 	1.1,1.: KnOwledge 04 OBnrpufot ApplicatIon., 	 , 
I 'ti/NED GRADUATE TEACHERS 

______ 
'. 	The SaemgethIn wit hold lodjIwi isaqs*tltioema 5$ pee eeltser. Of el 	Th1lttI5l.en treb,,. lot 

itmhY SCALEt fta 	7$.9ogg 
UPPER AGE UUIT5 

tyme cocos s..ei4io the eboeemetriofm•dpoeaa ml Alenidab.d IienJgr., 0hOflal. j, 
CitaisOpoiti, Cnwvsal bDd.'DOfssedu, Ouwehef. Hydeesbed. SS Year. (asic 01.01.2505) 

• 	ESSENTIAL OUALIPICAT1OHS, 
Jsba/pi, 	JmLpaw, jammu.  Ltethnow. Miaytm,I anda/moa. 

I. . II 	Four Yeats rliogreled tlog,eq course 01 RegIonal )nstiiule of -Education of MCl/SiT In ass concor,m.d etib(ocI with 111.5,1 50% infirk. in 

The cantose for lie ittamydndânj is m.rieioni above I,, scA'ed in olseilgi ml 54 dIec..n 
of Us. Singalaran. WIrte svwy,mlfort 545 be clad. to Itoh Sri c*.'ddai.s, the teat,. 01 Na.1fmei 

0 

,gQregsto Of Second ClaSs bachelor's Sages  wi th SI tenet 50% ma,lms tim tlr,conc.mn,d oubjocl(o) and In aggm.gsIs IncludIng 
choice tot (Pme-S*JnIlnaUon, Sr. SWIØOIMJI may slIts lSac,.tloep itoh a affemrIt tens, to the 
cundldiml. In cas. ilioumutanoea So wsrtanI. No olocrime 	language. • 	 ermd 	 in  the  corr,bIn,fjon 01  SubWcto 	undert ,ea request for chmnpe of S.*n*'mat&rirt ClaIm. eras .ibon.d wit be lnI.rlahmuea and ft Circid0date Will  Item,e So'agas at Or. allorialsO oai,Us or Ills/her e'or.'ma.a. oP_PoaI"Jjjj • 	 • 	 . 	 "' If . 

in 

TIGl ( 
aOincUv,eUNoct o,I.,._ 

Tire trmod 	Of  ssi.ction ellal *dude I frniI50s Mey '.*45 	p(oAouenLp lest end p.r.Onel Hoid,) 
1151 (SocIal Sf110101) 

HIfldIoein.ilJy. iulec( II D!9m.. Iey 
Any Iw 	a) he followIng I HIsfo, OsograpImy, Ecorromnij' 

Infers/ow, . 	- 
Ti, 	*tlIf.n eO*ihin.Ilofl wit be 011*0 hrTI I.e, 	jit1Il'S li"4 OiItilflIIJv 	Ippo Pepip.) )i3en.,al Piper) wit be oOrImlr.jg 110 0àec,, end Pal. Sciers.. of which one muat be either Hlatwy or 

!2Praphy 
type quabtofie ss1th hew muliipf 	draici 

mimes In Or. eiecll'Uk. General EoglsIs(304in.eof KRoOfedglenipal Aomsieneu • 	 . (30). General indfligen& Poisoning (SO), 	mv (SO( 	Tablig Aptibe (SO)- 
The duratIon of dii pepsi sit beIhojra, t)rts .ip*e.'em 

vi aub)eet at Degteo (eva) 
N tielmedIshuly Delcripilve Teal 	l I(ote) htttt dIJvS$gn $. PSSI 	I 	iSQ iluesOOfil to ErrglWs sird TQT)Malha( Mlthswilltenytoot:mofof)owfngechlecti: HireS language, in SellW4.  bngyd 	YllIanab 	 intel dIlilon OtPipit1 	' .0 Physlca/ Chemisiry! Elecironica/ Computer Sclenc./ 

5nd)lwbsj •. 	 / 
SMotice There sorTl be another Descdpt,Iim, Type T.at of lei. hoot, ditmlo. I,.. piper. IS, vift)dt 51 be 

I od 	0' oTulnuIsnI QmJ4iiiICfllIC,fl tram a 'ecOgnlood Unlvemelty, 
• ".c.uoc, fl f000IrSig througil HIndS and EnglIsh medIa (w,libe 

held in Itmi second *11th cOnfaierfr,g tong arId .110,1 question. portafnlesg to Sub)sct/Po*l for 'ruleS a candidite has applIed. The caiddI). wit be reflttIl,d IC ipIsselO (PIeee 	 In judgucl by way OOnsc,,p "I ryyu moIre,i e,amlnollon of , 	l5nfoy) 
dnacrIpIIoe manner, 	 qu.allovie 

15.'sirslnle- 	Knowledge at Conirpul,, APPIICOIIQOS 	 • 
ltmifII/Apy TEACHERS 	 • 	 I 	 • 	

• 

t,Is essential foe all candIdate. Ic appear ala. ase eoar,rymallono aS per mba,. Oerahe. In ces. e t.srmdlltst. I. Ioufld sbs.n In say of Its. Mets, his/Ime, anew.,.slm.eJ wit Aol be enakesled. PAY SCALE, RI. 4SO0-125?odO 	 • 	 . • • 	 •• 	
, UPPER AGE LIMIT1 SO Year, 

For Ihe soalusUon pwpoeaa P.o.ngiolvi fl.4f 4df,g 515. glean, The Sdslm. of withleol soiirminatlon Isse undei 	55 "° 	a 
• 	 • 	

• 
(aeon 01.01.2005) 

ESSENTIAL QUALIFICATIONS SCHEME OF WRfTTEN 	I'flON - roR THE PflIT II D's? 	0V05.o. - 	-- 	

-  I) 	So,com Secondary (Cfsos XII)  with  50% marks. 	
- 

- SI, Ham. i, ) 	JIlT . mm/IS, SenIor SOCondohy (Close - XII) or Q,Ed,o, emluivulenl or O,Ei,Ed, hlo)of Pus 
PIOIICIdrCy In tact/flag ll'IOIlQIf Indi and English media ),II be lodged by way of 

ri'- PDT  do'I:llyIoo typa son/rev Ummomh,slnn 01 101h eloIderd) i)I,elIaImIo: l<r,,lwIedge Of Colrbpule, AyllIostiofl5 :UEIIvATIOPI  

I lOnnl'oolorrr ni v'onnclla 10, BC, ttr. COG, Ee'ssmolca,nrmrr aId f%yrksmry lInnIInsom.mmnn ./ilIl.mIflC 	w,li 	t,,r n, pur tidIes mIt Ills fltiue,,b,,iaI,r 01 I,nIlo 	A 	beralors wlrn imoa eofselj Ill any 'all I/mimI, 5r ''"l's Iomrt lIm Ce t nIo.mInIrIIl.Ia,,m) In lIla A,,r,ad Pomçee fAmmny, Uitoy .11,1 Am rurcel  I 110 0 1, 011,11, 	III I5$OI'QallOfl 
 

for P. 'k,uroe,n.II. , 

AfiftboLLlTy/AQ.TtON .3  "LiOlLihy OF APPLICANTS 	 - 

("dAyS, 0011 fulfill the ossenhIsI re,e'n.nI e  of the poet applied for and Other COndlOo II ci or Ths ndcoml(sew.ol as r)rrOIOl2005, Solar, applying they must sIllily Ihlmnseluee pomion, ml's aslemmllsl qO.IlIlIceiIn,,s yr.eotlbod lop vorbotma fmnlmn. The epplicehlorms Of I I'.,I ,IJa,o 	101 IulIiIiog the •IOOnIioi 
-i-' 

rivalrlmceilon, and aloe, requ/amemot will be Omjmpnpm,iiIy 'lIlt and no Correspondence wIll be nrorlo In (hil legord, 
:1 RELAXATION 	 - 

.Ii,rI In uyyo, fige limit  will be as sods,: 
I _lo a n,J.,,n.Im 01 F,ue yes. In the coo, 01 SCIST Con,JidIe, .1005 "Orivbv,n 01 ThOmbO ylllmro In the casIo of OOC CunUId.ln, 

....... 
ito a n , acn,um III F,y 	054,5 tsr t,&OOO.,h,,.d 	 lI • .. - mm. .,m.m_. 	- 

Date  of 't 

'.!.ft2!" 
- .Typ.'$ 

P* 

__ PJfltóaftY m Thnhngp Paper $ub)pel. Toel 

21/05/20 'P011°' OifOO'IIOO Fyi 
"/l'T 

.T- 
I 	.. 

Ginersi. 
lEast 

1J - -- 
&__ ____,_PS_____ 

- .2 L.vel ttO0l200 firs II Ijingoegs 40 ______ 
Ptoflct.nu. - 

O'osc,lpflv. P'o.l: 
Qm.daatkss 

1400 ' 5700 Ins lii ubte'.'I 120 

5'("IWIIt(1' OpoO.Uct 	ie "1' 
Papa, 

mm.r1 'I 
Osscrlpllv. 

I  

u2 L' 'ii:'j 	hrj 
, 

11 
ape r 

La.'mgua3. 

- 

40 _______ 
P,oficJanc 

• DOW l400.I7OQIs jii 120 

,e2,Ltiy.I O5o0.i'ij "T 'r' 1Th 
'"' ap.r 

Oescrtpfin, 10th Sf0, I 500. 120(1 hr. - 	If La'rØuay. 40 
- ' 	

- ______ ProficIent 
Oiscrlpliy. 2 Lie.h I400 - 1700 his It) 	- Sutmpict 120 

- ____ ;' 	: - 	 - 
'--- PS - ------------------...o....n,y .m.ofl 01391101150 In mime Slab. .10mb0 non Kom,i,mI, turIn5 1.1,00 to 31,1259 

01 Term you,,: Tom wn,nnn canitmisios 
1/I.) a mf,.lmImr'00, •.l l'v'y V0a11 to, Goof snmanlmu'KVS rogulor elrlyluyooe oIls 1.014,, who has  pIll5,? fills lu 	11,3008 mOnll,$ Corftlnuou, flIthior 1mm ilId Ar,mmfl/ 

Ammoy. Ilacy Onci /.' lorcol Ihlli 15 aliowod To dnducf he pemlod OS lUCIl hobo,(e Irma,, 1 )CL.al ao ,rm ,o,llm,o mI,tulmufli 5/n /005 001 5nc,n/ 11,0 irflOs,'n,lmfl sfnilsnim plosCm.La0 ?o, mm:0 'nOtfi 101,03 poorn YmO shfli On dr,mnd 
 to 

 :rlinlyII,n 0000irbnrElOgardog lI/ l'nlm C .'I'PI' II".• 101 ha 1 , 0161:1 01 I'so,.Id Uloouid., loth,I,e,a at,, 	 n 
VIII , ,I,m 	rn olml , (i.:III,I,r • • 	 -'''''I II) 	Is 	i lvi 0.11,? cISC 'if :,i'lib,l,llIm,, 1.150 ).'ul.nlls. 

Ii 11.01 O''lIo -jIlO,., lv ,l,I/IIIII.rm,C,, OmmO, lIly Giur Ill
U.  

I1'll,,, ml,,', III'S '11,1:1:1 1I ,OlTiiIfl 

- 	 OOl mn .ewrm,na004 '.l OSmili'iin Ormt.p.4.o5591 Olsaeog. In time Oldiec 04 detalal - Va POT, TOT Or PElT WI/Ct, maybe plunged depeodInØ- 'Upon fs,mmber 04 Cmndi0aa, WIll.' 000,1 rn/I be mmma.J. IS Condr,mcl he fo*mnljm)yn 51' ofdSm',o(" 'date. prs.ntiorr,d abos, Irk sled, Cilogory, theme is v Posalht fy 
 PfllT,'T9'r. '( -• a 'Ii P1 IT rosy clbar,gs-due jg 	 riI i'Idl0g.th. sasamija. 	'i" 'ij(.  lom these pools *01 b. 	

4?I  
III Can//abS's pudoimrm0e'lpapsiI'.14 	a/Em.tard blts4d0ns'nramla'°t,rour,mi 	I 	• -. 
11111 flmu,,I aoI.:g thCu,Od by ConrIldale, utile , Cot OIl pelcootngo as d.cid.d by KVS, 8*  III: il.l:IIIlIO 01100,1, 01,001, 01 l'Ipor II a,,d f'Apem III will be eaollimhsd li,'O,., In lOIlonCh If only 

ama ti101Ulotalt on the Oat,. or V.p., 1. liuwevo, 915 maw. 10('a0/'by 

	

cI,lIllIIm.l,mlm CAmlit,dnOj, IF tape, i will nOl be lqc'luded Ia, Ills ll,,sI fllu,I 55ni,Q WI,Oi 	- 

	

11:0 .InI mesulhn.,fl,rly lImos) coo/I/sins wli be Imlclmojr,d *110 haD ytie.,o/ a f-me' 	I - 

	

cul oIl pa'comrlogo 01 mulEs in Puro, ,  Hand Papr,'Iii Vmly I"omn'caod,clahs$ will ha 	/ 



,$7..'.iy L11i 
. 	. 	."..,. 

.-i- 

SIJIl Osniro 01 lou.) two tw 	to 0.001 	C,.3340V tZ0.)&.  
N4 	ul 

the to&SqbeO wte3 lwve wailed motft rvnIdn peo,d on Ii P 	(libOod Cu) 

In( 	&'4 	041i040*IPX0 	Pepef 1) e4V) P110' II. 
.1 tw) 

ic.mol 04 .10th otu. fmJll be rIthu. Illowy 0 (1 

*)InIIiSlUiyG0O'I11 	' 	• I' 	v . 	amoI'b(1Ci. 
C,.*. 	lI.A..(l4 
II. 	fl.Cufli IlCom (Honti 

i.Lu. boil 	th-I,llon Tools, Fe Ibis puse 	csndldatl pid lo •llodi sboswd ecies 
14$ dit*mllflli0 .b01h114Y. 93. 	thhofl 

	

Cu.O. maik'øtSttIt, castb, 	ub-CotIgOiY 	*' 

In 	 I,P30 Ilfl4 of pt.0lnlnI 	ScOld)'. 5 t. II IIIOW.d 10 14000ff dl 
Is doss not lull lIly 

3) I'.i.I GI,dl*&l 0119100 
10. L.1sSI 	 I I. IlIek 	 2 	Pl,ecs 

lb Nu.IPU PhysIcs 
..dlsifl 	W ( even K cilod lor Dii Inletolew sod cud". 

0.' 	
d 	oaKsc 	noll*a,ft*(CN)dId0IUl 	 use od$K(*flCillId 

	

Ia l:locvotIol 	 14. ApçKed Pbyslcs 

	

CIsnnl*)ty 	 I?. Olo OiinllUy 	 l. (on04IlCI 
10. 

QII° 	4 eyp**flItt Th.wlo4K, bel.s suIsN5b vil 04  I4it*id0fl, 04'dstd 

Nw) Iwt'M 101)5150 the .1lit01Wy Oiled. II WI dow' 14) Ode wtvidJtilflld... II y*ad ronnon*. 	20. flullnsU Econosn.c' 	 21 COIlOPIOS 

	

UaIhemlbCI 	 24 botany r,sa01 	.ev4I 
.' u4 t,wuOtIIAIu wile u.ely pwthl&bwol lt(et4 II 11191)41)' 145I0 v.iled 19010 1111ff Wi 23. OA*ffnIdI 	 p3, 	40i4 

25 1y 	 N. UI. 'Diustto.I 	 2? 1)10 &4.'oui 
' 	. . 4Kw 14nMIaKe* 

ot,Ul) Ill, PW loon odowod 10 54400 at Ih 	p,Q4Øfl iOu,'01'" 101.0.10W, should 001 26 (hoslci 	 N. IdIots I6sIogy 	 thisloUo 

31 	4.IOIOOMI 010109)' 	32. 411an1 Pbysloloj 	 '3 Illololy 

o.w Vol  Pd She is obdio 101 eppontInOtlI to the post, 	 ,.. 

the 1191410 canci'. 1101 boo candhdótooi $ W 	*1031 ol K. s*k01llo4.. 34. OuuQrapby 
0 5.011911W) issotoiw 	

. In 
EXAUIMAT1ON CENTRE CODE 2 	Lv. 	'03 	33 a I01 U pw II) 	10IOon bid down 	lId. advelIiIoneN 

	

N. 	 to Ku, pool eod eU91bIy ot11oIn 
3., d. 	0504 $sogaitwi Shout 	mode of  sloc4Jon 

Bwyakae 	31 	bhoØal 	J 
35 	ooiuto 	 36 

I Jvt 	coM dii'. be Sw) .Oibk. #10 0000t900deflCO *00 ' 37 	Iba4*l 	3 	Almedabad 	32 

	

Lv. L.40J1T8 10 	AUAQUiD WITk.THE NPUIUON 	 . 

3CX01 	1kxód only) In Invouf 	K K.IO0111YS VIdyilsyl S*119a5lfl. 

	

04 	(Owe 

LicIow,  
0tutwd$weI 	40 	)I44955) 	4 I 	O0hllIb 	4 2 

4 4 	j 	 4 5 
HyJosbod 	43 	Jebilpuf 	 ,IeIpul 

-. 
'.A3 ai.Id )de10a111120 04 el the .Ik.csllonel qua0llca0ons, ,j##)..tS, daIs 04 tdsSt, ceid Jis,mu 	 46.. 	.. 	PIP1S 	41 

1 
, . 	S 	p 	)C100TO Th CANOIDATU 

(*lus.*0i10flcIollC1MbY '' 
.I 0*' *91r tCMlONS i U.03.Z00I 	'. 	. 	 . I) 	$450514001 have boil kited wIp b to post 01 Poe? Gridosli Ts.cs*, Ymkiid Gosde- 

let o)lff polIo Witid not Si sidImluid. 

sswl eee•.d 	 by ce**ty pool sines spplisdal'.I siMby RIgri Po*Cudl( ew.To* sod P*nWy T.Sdiiff. AppKC*liOhii 
IOqI*.4 y 54 CW4IIsI ihOutd be Ø101c0y In sd&A0* .4th 04 

31 	xpbod 00 Pool I)oi .Oiu. KVS iii r011 10. ,*epon 	40, 	piisKon1 s.ntstpqIY 

lOIS elF.'.) avail by 1w4 pr w)i•iwIsi. (5fl00d5IS0 WI advIlid k) Sie. 
5) 	00550rcillool 

SotNed QutK&1SilOh$ arid 	ddMI should not e.st'cim ol .qtMisnOs OK Nil, qusOlo.. 
SI UkId 1w. Wh400k' gt.d.S have been p10111. squInsboocs 

IkoS with 5*004 qi*0Cicidoe* 
IIJK) will sdrv)s 5, aiQId ill p0510) doIly. 10 sudi 	Iin4f th*I Ni UI )jes4jsk 

04 	bIca1ton. SknJhu*y 	 sppScsIIon lIwou91i IOU/sI 04 9iwdMlwt 	e.41 14. &tadiid. 
25kb 910*5 qualltk*UOtlI 14 lid .pøcauon loom lo, .$ddo Key hive 

Sal 5tP.0lOOl) dole ki mosipl 
lam) d011id hil0 rnixn*i*I NO pcI' 	1100 loIn the ilC14W°1 IS *50 In 1)08 soU*0 ) 	m 	M4 	Sh0flO 

OPP' 	k WyolWi 	 viholl 111111)10 e.lteW 	hitheld! riot d.dassd. 

55 50C'4 t)'0I 	01)0. S0I90' still 101 eccopt s.' 	svIJ2A10fl  received altar the lit "Cand.datei spplpltlØ 1w So pool. at TOTs Si MaIhomaics, Scrod ow) S.S). lout) taco that 

wwo oIl OWuY .'v1 14 loot PoI oWno twa loon 2po. tstl0.51000d not to accept 
-. 	. 	-. - 	- )3)' shoadd hanu sb,$d 04 combinsliOn 04 gIven tvbo0 S It lb. pea' Of  0119111 coons 

- 	.-- 	- --.-- ,------..,,'--. 	 ln1 , c_ 
SI Kyçllcalkn1 011 to te4.'edI.d IL)' l',01 5,311011 0 5v5 	 si I oath peal they love 100*00 01131. n0'SO 0 It ovv.. .. 

.1 vçIlt'ivt KY:. wi oS OnhInbIlki On)' C0.I*4ond.vVM '.33 lId a)I'I'C3'lt and Ku,, 	 at silo, wacon the) In)' Iota OIed.ed tIn IwO 53b'LCI) 0,3101 gLOOfl 4 S4i(OC10 put 01 ailch 

. .J ow .1) nil Ott aylnd undor soy dlnsnsa*omda .vcn V pM 04 tliiiel4l 100110*1W wo 01101 be I4lolo.y 00 Geogtothy. Ito IpySIsflt11 l 111*11, p0011 slaM $00:) III 

3.0. .c,nt 1(15.4 tics to ,oap,wId. Ins soy doliy on the pot .4 Gidktw0!l01l 0. 0.61 01 uidi post 10 dotitmln. 5eS .11$10111y 141 Ito sboonco of wl,h th.k cajvI'vMIuii will 

IS oi,LOI Cl A(eelloac The loKoid.ç are to brood pwstnstsrs of oi$ecttOtl 04 .pçdIcshiOn 040 bo  cswassed. SIn las$yolt0Sd5l01S 01150.1 csndkMIfl who houi  not  .10.4.404 isqthd  
will be Ca101Sild. 	 . 	 . 

I) le.ltCahlp( 0451. wIth pç14den InKS 1140551 dsShed (.0P4 .ismplid cstsgo.y). 	n) Sow saOn*021b1 1w 5054 pods 04 NIT! 161 old Os 1040 04m4.000us)y for 5 Ne esE?s0$ 

4 l0l,lOC*1ISd soya) Ccl doso000ult, pipeS 14.04 Ions 04 1151114101 pbaK0000IIIaK 91100411w.. 	on 54 $114 dsp. S w)doIn 0Ol0 	1w 04.051 lsd$ICO* In 04 111115 C011gQ'y 04 pool 

ii1C4540Ca. 51w dOhiiIcnlA Sl• 	
Thio4Ow. 00540000.5 OlIddalil t sil1kj Idy Is oto post ha POT. 	10105 id PAT. 

IL l00 ssswb$ ol out). 	 c.1000p c..illlcatI *hiisIiv' 141pt)0I100. 	
CoddliM we .d/sod 10 tççdy 0.14)' 1w on. poll, Si 50011 calIgoly. However. S cesvddsls 

I )kdps 	 qu.jll)0sltoIl 	
. 	 110111 Ipplp .spoosK*l* isp.. pollS. I11I 105! P)Il,sI 14 was may UI. 

N 114*vwr#I4 04 	
ci) 

"I 	 aeu. taouno . 	 a "  3.UILJi.LW,D n,. pw.A.vc. yr •. 	.o...ta.ta.... . 	. 	- 
It 	3t' 	aaAl 	54 'Gdd.lnCl bploss lisp up 91 	h50on Form !ndmuIb *0140* 

	

20110. Catru. splle 105*10101.41 bla,* 01 wtonply 	14 tidomallop bwYIshod 
1w beIng child 

, 	 .100 	Wire 111k 111111 p1401 
.4 	did dot be is fesi 1011 SIWIdSI01 beRT, lOst Olsoderd 10' TOT wd .OIlaVl 

be u*,ssd. H0*ivV, 01011 	dods Wiwid 410 

: 
I 

law)) ucsdd be toed 1w dedoNig 54 5091b5y 	-ff4 0090C&It$ 

la edilo 	erdI6cas)' kIlom¼ss. Cormot nm. Ldu 	ontsaiNldSPas  mtid be .11001)4111 
1054 am  d p, Cliooasst*sa may 
bilnO .rfiI0* lsrk 	.45 tool msi41nsd qi502odon aSais sst*ee may be tzsd .. 

10S lot. 00 ft0piid 
r pput rowendebw. PpuOcsloos net Sled ooeiecbly sod 	per 	0 'GtI'5' WS In rise 100 0sl, 101*010*5000010 proold. Tis piklW Outs. 

.4 be ou4.d ut.te ovec11 IIPVI 0554 ow be no 	05503505.14 _.uId..moi • 	' 
o I., ,necW3 sod the onus ci *50. tilselIon  would beon II 41ØCit() 

'0 	 1,0141041944105605 fount published In 11I51*M' 101140 .dVlllI*004u1 sOd 
.1 	cwtSiulSO 11010.) k.s'351)s' A IoU 410*11150400*110.01w - 

pdIan5S.Ol*0ormayg4s)pI10loC0plid0101fh51Y5P015C190IIto 
1cO I 014530 cml) In douSe epidt, on an. side 01 K*)'bPO.f 0000 1YlMad apØoslon 

Ivll , 01leLt0iQ Nash is Iio4l Is avsibTf It. san. eipu4)14110d 1051 toe Banpsthen In 1111* 
10155 

blou,.obr.F.nsl0100DW.U*9b591O5n10SlYC111.i 	l:'o 
Ths 05000*114th). mud rambles ICInOesIS 11510 piIwLSd511klWa 	*si4,510 

- 	00D10PIIIWI II ou.51 Govt chesS *01 lIlly WiseAlmAliw 	S500 )IE. 
OIl) AppOchIloll Should be *dIsolIi iby olb*laIy Pod ol)' 10."  

' 
6 

deeoosit CI nay Instead InstIl th 	Danpa14n web01O 4sesw.kv*aIg5than.ld0kl . 

ltiJ Worn50)oflSi block lotidli In boss) I elating to nsmi.'sdetlM, 15 11 )001 	I 
,icoMbS luftbLlr betwoin the rsme01 words. ApplIcaUoil Fpteii *9 not be suppllid by 911 

- 	 •KpOWUYA VIOVALAYA IAI4GAThAI 4 	e#Wis L  
P,0.0X SLOb NEW DCUllll0 QI$ 

M4 	II5100, 
XieO*45* Vlclyalsyl ssoQlthafl of Kandlyl Vksyalsys (6). 	 - 	-. 

4 1 ac e4p040011 bros ore to be piocossed In comp'dodssà qm. CstddltOs should tails. 
l*g3bIe 	 The 

Is) 	C*ddsWs ,scnkW Ii WY ,soogrdi.d 14i50101004 00paA10*N04f 	, 
GooIJSlaSt Gc',t lout) Ipply tsw3Ir kShnsOolI 10*11* Eff.is,IcplS' 	ls,t4Md 
10pt0'.4d1 S 140 Cs04ouI C.hcIIV, I dIed 00  

1ix4l cans 1101.011100 made S. the sppticatlon Ions its 0110W, 	sod conçIsti. 
a) 	App50wsI101hldI1OIst41100*00SU1TvTht140n5Ii©1201áT* 	, 	b011 

Will be so1wy roopOnslbttl let any Idysro. doCstJdIlG" Id.) 1151 cindidal,'. dUl 10 
A4pllc500ns wt4d ala 53.9*1 or at. Incoonpletnlyl licoroaciy' at no.51.4109 sortIe. 

her presetS snrployw, *9tng 04 o*ldidsbs 
be 

SIlo) or ow iccompwdod by the pwsah..d lie 01100 be susIIhiitNY r.)dcIOd. 	. 	, ' 1101 1100 SKAMSOW 	VA 	41).ded. 	,. 
C.nIl 	 5lal0 MIIa00Cd, s5*II 

vi I to. ou.ctlstoa $,ouki owe last no ntqesSl too olwçe of ItS*01 po PoOle, osntrs a, kidlca*ed 
' by thorn InKs oppllaslen lon41 us) Si entaivalnId l,y'I)lO S.n11athsn Und.I 501 54 AsbydtCitd.  

VI 

 
IAtaSOng IS*liat opplication form. Dis cdvidsle staxworverelvily decide WWA. Nil her 

uv.aca 0154 0.k)OCO or pot) or preleunoice 0411. cOst,. Cl 1110 eeamSishIun. 1* sC.sididlla - 	'aiisl1w. 01 	10411054 pho10or.rhI and dgnsizaI$. K ally 0001540111. foOd, pdeasi 

cIcatos Km ,wm.s of mors Owt one pod in TOTIPOT, Uii('19POda0l1 1.5s04.o be . ,*,arn 4%.91w.il 0404 ci KVS Io*d Inlts dby of Dii cone, slócated IM sworulnidon 004 
doybeIomfliiIdiidAlddoinOKulãflUOl41llSfllSdiuici00bIs1wt sod 

1 lie 	rutd.)04 should lit up 51. Ippropddls COd., for 54 peaS! .ub)aol/ 0*41.04 illalnIsiadon. 

bun. The 	for v.Ioue 	stjJW osalise Of *samhasllon at. 'trw apcicsjlon 	 COdes 	 pool.) 
sO) 	-A cenotdale sIC 60.51*4 t.s10s $ó50-es,d tsr th sxsi*rafdn I'i.y get In 001011.4104 

,AOislstS C,vnldenI fit.gki41 OlSos silts KVS3 .t 1111 dIp 04 Sxesrbnlllen (lii) 	lOIS.' " 

yoOs bSh.a' 	 - 	 . 
- 	Ró 	i1011Ic.à1.*vsOel.s 	los 	.4)5 elK 0) 	thpIXI040I1kM4*60db 
- 	Its 	outs 60 beloak 	045 	'sen IONJ 101 PUalollü*11.23 paIl 5. 

POST 0RUA1 IEACH(R* 	- 	 - 
Post Sut4.dI-Codes 

POT 	 CII]] 

P"19 	ui 	00,Iph5 lQV*s.*1iaS 04 P*'M10 	obirosjdv is 01*0101 	U.QIS ruIn,) 
lb5v 

r 

POT (Ctiind'eY) 	DI]] 	- iv) OnpotwO fr'donneOs't51sdo SaCOIOS10ci KVS4011GT. PRT-2005 EsayICOon .i b.. 

	

. 	 '---i-;-'i 	
- 	.waKalSell KVR 0111555 	soethinidoki AppOca.b irew) 01001010000141*401 lOIS 

	

I 	61 	 a....CU. II. .ha$1 frcV* insiollol h*nn.0m.'Mldi'KV5 519 dIsplay on Is lebeiWliom'. 	dIF L,.c*...W1I 	 L.5,J 
II 33100111 	 (t LJ 	 POT (lilolnØYt - 	[jJ..i) 

1', 	111.51040) 	 ( 	 POT (OenOt.lt'Y) 	[:]T:) 

1IIAINIiC) CIIAI)IJATE TEACH94100 
P0.1 804scb Cod.. 

III IIiflI$i'.l'I 	 I' fT'] 	1(11 (#110411 	 Cl] 

.1 	350 	j 1 !'] 	 1(11 )ScI..I.ill1 

TOT (lIlsileS) 	- 
- 	

- 	PITII4ARY TEACHERS 

I IJ 
11.,) p .1 0)b.,wI Cot. ).eI.i oolumrln,jt. ci u., appIlosIllIN term) for viulous .ub).cl 

,.,J,natknss: 
I ba two! Iayhoo So,00dwyl PUCI10I.iTlIedlI&I (Clii. M) 
IiyiI00. Qicoavup. LL.Utematlas 	 02, P03o001 CIiomItbty, BotwtytZoulogy 

- .1 13osIawy. Bolw od 000hogy 	 04, PIiytIl. DOlary and Zoology 

3 	iotdal Soliicss )hw.0itj at beast two su14.cts 0)04 Hisiosp' 0.095011. EconOmise and Pol 

To1oicn0iAvIt0nCy!0Ut1fl001 Slu000s 

daw- 
.3 	ittwIs 

I 	talIllIll tC5.ntl 00 lW of 6* trioki oobjoctl 02, 11*0 U05IIS1U'. ii miS 04th, Sub4octu 

3 I'ionC"Wl. I04Vly oral Zoology 	 04, PlysIw).. Solany and Zoology 

0,-..c.. (wn.v1y, Uellsm.11c. 	 06. PliyIor0(. (21011101)'. O0l.nyoo10QY 

l..wilI 005.5001 11 o,o, 01 5* noIn o3*O(l0  

..) C 	hlInyrn?sIUotlq11lVYaolflIld1)4.'tt 
so) iletewi 	bs .01 ngs14ol'mssldng tsr sveks.l)on pesiposes. The qufilior pspet. *6 b. 

proatded 100005115)' Ia. 101*111 and Engleti, 
.") A cinotda). IpoqetS19 1st I.e ,IesNfllsOul nsd brIng *41, lltrv1rd . Pan, Pans). 111*1110 and 

cOst sutewy for ..kMistIon flspo.M. 	 ' 

p. C.IPIASI.W. C.. llsoo OlgIsh (stasy. Wes,pon ets wit 55.04.40 lbs lsiidna500 too. 

I II., t,.n004.sfl lily. .1 b i'i.c-04. held tsc$nilna4n.i 51.0.0.0,101. oIl Ii. 1330115010 
to sasK it uonbna&Wl .0 51.15cr 0.101 00,1, 

c.( 00. TM)A.4 I.. polO 101 544155519 .INI *411.0 11eIO sd #1111Mb. 
.,) II.. ..sIls cOW. sh'OOlol.d CItolilaMI lot kOoovIs)I will be soa4llt.sip op O tte s.et)L$ o(ood 

ndd J't.  2(0)0, 11.0 llan,14lid rauid.tM*4I b ibW. tnIpsv.e Mom Ins eopasyg ie - 

h'Iosslow lobe 1*01 00)e*I 140411(314 ---sgUll. 2O.  
I,.) 

Is  So na Inolol 

5asishs.i,i. Os any ..otidUIv.a.IS ci ((VS In kw$ of shunod. No reqoesh los .Ibsng. of p15cm 
04 pooling *6 be etsl.dIPlOd, 	' 	 ,  

oib) Soloclad cwnd.da)aI 	10. sr.Itssd 10 vatloto S0O'Içlflcll 55*0,4551115. otidef the Cs.lol 
CevI) KVS RMI. 	- 	 1 1' 	 1 : 

oso) Salaried cand.dstel*6 #15100)' be on prubadon 101 lIn y.e,. *44th Ii satanOshli by two 
11055 yeats 053*1110 Post bsibs.J rl5050laq.' '. 	 .' '.' 	 - 

u.v.) 11.5 SosigaSsen msy SI 1.4 dst50sr.00n14nd, ldct?r 1411)5.) psylo IcOeplondy quslt.d 

',°d f'o Ii peclical piopo.pe.,k5 ee,o(.any ot.cçpPaly (11,11* p)l4g o(Jeo 0404 
Ovoowil 14' 111s41. 	N*,gr'Lsit 	pd)1i111111505 15111 WxpvaJ. 

':t 



• ALi% 
/ • 	 2!: 

(3uvv 
IN THE CENTDMffiTT2 IBUNAL 

GTJWAHATI BENCH 	0 

Im 
O.A.No. I/2006 	 fj ' 
Shri IYI 	V 

0 	Applicant 

- Versus - 

Kendriya Vidayalaya Sangathan & Ors, 

..... ..........Respondents 

IN THE MATFER OF:. 

Preliminary submission of facts prior to 

filing of Written Statinent by the 

Respondents. 
0 

-AND- 

IN THE MATPER OF: 

The order dated 22.06,2006 under 

Memo No, F.I1-1/2005-06-KVS/Estt-11 

issued by the Joint Commissioner 

fAdinithtration. 0 

Jr 

0 	 -AND- 

IN THE MA'ITER OF 

• 	 The Assistaxit Commissioner 	 • 

• 	

0 	 • 	
K.V.Sangathan, Silchar Region 

Silchar.. 	• 

0 	 Pefioner. 
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V  V 	 2. 	
V 

1 That the applicant by filing application has raised the 

V  . question for their absorbing in V the post he holding on 

regular basis and br to allow him to continue till applicant 

V is absdrbed. 	 V  

2 That the facts remain that after regular selection he was 

offered 	contractual 	appointment 	on provisional basis 

V 	

V  which is subject to outcome of report of enquiiy' ôommittee 

• set up by the competent authority. 	
V 	

V 

3 That the contractual provisional appointment was for a 

period -of one yar and the - enquiry conuñittee was 
V 	 V 

7  supposed to submit their report within one year for finality 

of the matter of selection and appointment 

4 That the petitioner states that on completion of one year 

V  pending receipt of rejort, an extension was made in the 

month of January 2006 The copies of the order have been 

V :aithexed in Annexre-5 Series of the O.A. 	V 

V 	
V 	5 That 	the 	V petitionerV : states 	that 	the 	contractual 	

V V 

appointments are made' when regular V 
 teachers are not 

available; The sad' contr'actual appointments were made 
V 

V 	 • 	V 

V during V  Februaxy/ 'March 2005 in which the appioant along 

with others were offered for V the post of Post Graduate V 

Teacher in their respective subjects by the concerned. 

rgionaI .offices whre they have joined and. receiving 	• 	V 

V  salai4es  
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6. This provisional appointment of post of Post Graduate 

Teacher is subject to the outcome of a 'report/ eonclusion/ 

recoinmendalions/ Ikidings of the enquity committee set 

up with the approval of competent authority to conduct 

detailed enquiry into the procedure adopted by Kendriya 

Vidyalaya' Sangathan for selection of candidates for 

teachers by employing private agency and give, inter-alia 

report/ conclusion/ recommendtion/ findings to ascertain 

• 

	

	as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendriya 
• 	 V  

Vidyalaya Sangathan for the selection and recruitment of 

teachers for the year 2004-05. 	 - 

This provisional appointments are for a period of 

one year or conclusion of enquiry giving its report 

• 

V  whichever is earlier. It is clarified that this provisional 

appointment are purely temporary, and will not confer any 

right for regularisation, seniority etc. except in accordance 

with the terms and conditions herein. 

V 	 In case before completion of the said enquiry, the 

period of one year expires this provisional appointment 

may be renewed 'by 'the offeree and the discretion to 

- continue purely vests with the offree. 

In case, the enquiry committee upholds his/ her 

selection, the present provisional appointthènts will he 
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deemed as appointment letters on regular basis w e f the 

date of joining of the appointees 

In case the enquiry committee gives a report/ 

1conclusion/recommendations/ findings that his/her: 

selection has not been carried out in accordance with the 

selection procedure, then the present offers will be 

• withdiawn. However., he will; be gjien relaication of one 

year's age and will be deemed eligible to participate in the 

next election process thereafter. • 

In case the enquiry committee upholds his/ her 

• selection, he/she will be on probation w.e.f. th. .dat,f 

joining for a period of two years which may be extended 

Upon successful completion of probation he/she will be 

confirmed in his/ her turn as per Kendriya Vidyalaya 

Sangathanrules on the availability of permanent 

vacancies 

However, his/her appointments would be kept in 

abeyance until his/ her confinement is over or Post 

Graduate Teacher. 	* 	 • 	 • 	

0 

No TA/DA will be admissible for first joining th e  

• 	Sanga than as PGT; 

During the provisional appointment and 

thei eafter, until he/ she is confirmed the services of the 
• 0 

appointee is terminable by one 	notice on either 

side without any reason being assigned, therefore The 
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appointing authority, however, reserves the right to 

terminate the services of the, appointee before expiry of 'the 

stipulated period of notice by making payment of sum 

equivalent to the pay and allowances for the period of 

notice or the unexpired portion thereof. 

Other terms and conditions of service governing 

' the appointment are same as laid down in the Education 

Code for Kendriya Vidya]ays as amended from time to 

time. Since for 'Kendriya Vidyalaya Sangathan Employees, 

Welfare Scheme has, been introduced with effect from 

01.04.2002 joining' the above scheme is compulsory. 

"The appointment is provisional as stipulated in 

Para- I and, is subject to the Schedule Caste/Tribe 

certificate being verified through the proper and if the 

verification reveals that the claim to blong to SC or ST as 

the case may be, is false, the services will be terminated 

forthwith without assigning any further reasons and 

without prejudice to such further action as may be taken 

• 

	

	 under the provisions of the Indian Panel Code for 

production of false certificate." 

In case of any dispute or claim against the 

Kendriya Vidyalayn Sangathan, in respect of service or any 

contract arising out of the flowing from this offer of 

appointment the Courts of ]Dellii alone shall have 

jurisdiction. ' 



If he/ she accepts the offer on the terms and 

conditions stipulated he/she would send his/ her 

- acceptance immediately to this office or receipt of this 

memorandumand join the Kendriya Vidyalaya mentioned 

overleaf. Necestaiy profornm for the purpose Of fcrms are 

enclosed herewith which should be submitted to the 

concerned Principal, after getting the same duly comjleted 

in all respects. This acceptance should reach the 

• 	 undersigned in any case by 14.02.2005. If the offer is not 

• 	 accepted by * the said date or after acóeptance if the 

appointee does not report for duty at the above narried 

Kendriya Vidyalaya by 23.02,2005 this offer of 

appointment will automatically stand cancelled and no 

further correspotidence will entertained from him/ her. 

Suppression of any information will be considered 

a major offence for which the punishment may extend to. 

dismissal from the service. 

He/ she will not request for transfer within 03 

years of initial appointment, if this offer of provisional 

appointment is deemed as regular appothtrnent. He/ she is 

liable to be transferred anywhere in India. 

He/she will be eligible for the New Resttuctured 

Defined contribution pension system only as:  circulated by 

1<VS (HQRS.) vide circular No. 2-17/2003-04/XVS(Budget) 

e 
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- dated 08/12.03.2004 and R2-17/2003-04/1-CVS(Budget) 

dated 24.12.2004. 

7. That. the petitioner states that while entertaining the 

application this Hon'ble Tribunal was pleased to observe 

that since the enquiry is on hence the first extension was 

only upto 30th April, the applicant is apprehending - 

termination of his/ her service at any point of time as per 

Annexure-5 series however, perding enquiry report the 

respondents have communicated extension of service upto 

30th June 2006 vide order datd 27.04.2006. 

That in view of the facts and circumstances of the 

case present O.A. NoL/ 2006 is devoid of merit and 

deserves to he dismissed. It cannot be stated that any 

illegality have been committed, by the respondents as such 

the grounds set forth in the. O.A. claiming relief is not 

sustainable, as the appointment of the applicant was 

provisional, contractual and temporary in nature for a 

period of one year which has been extended upto 

30.4.2006 and thereafter extended upto 30.6.2006 and 

recently vide office order dated 22.6.2006 upto 31st 

December 2006 with the terms and conditions. 

.' 
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VER1F1CAT1Q± 

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged 

about 46 years, presently working as Assistant Commissioner in the Regional Office 

of Kendriya Vidyalaya Sangathan, Jawaharnagar, Khanapara, being authorized by the 

Respondent do hereby verified that the statement made in paragraphs J, 2., 

C c4 	 are true to my knowledge and those made in 

paragraphs 	 are based on records 

And I sign this verification on this th1ay of 	2006 at Guwahati 

1 O~r 
 

DEPONENT 
Place : 

Date 
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" Kendrlya Vdyyu Sathn ii  
18 InsUtutlonal Area, 

Shhd Jit Slngh Marg 
New Delhi - 1.10016 

Tel f: 26G7036 
Em&l: kvso.nIc,Jn 

Webslte ww.kv9ari9thn.n1c.1n 

Dtods 	6-2o 

The Assistant Commissioner 
Kendrlya Vidyulaya Sangthan 
Al! Region Offices. 

Offer of provisional appointment on contract to the post 
of PGT/TGT/PRT 

S1r/Mdam, 

I am 10 invite your attention on the subject cited above 
and to inform you that It has been decIded by the competent 

'authority that the period of provisional appo1ntmiit on contraCt 
to the post of PUTaOTRT appointed n the y2OO5 on 
direct recruitment basis may be extended up 1ouecember, 
2006 or conclusion of enquiry giving its report whichever is 
earlier. Other terms and conditions of the otter Issued to the 
candidates will renmin the same, You are therefore requested 

recessry action In the matter accordingly. The text of 
the rneruoru\dUtfl to be Issued to the cao(j1dites is enclosed 
here with, 

Your.s faithful Iy 

(Pragya Richa Si1vastVa) 
Joint Cornnisslcmer(Adlflfl.) 


